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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAT BENCH AT NEW DELHI

APPEAL NO. 54 OF 2018

IN THE MATTER OF:

H.P, RA]ANNA ...APPELLANT

VERSUS

UNION OF INDIA AND ORS. ...RESPONDENTS

ADDITIONAL OB'ECTIONS TO THE AFFIDAVTT DATED 7.07.2020 AND REPORT

DATED 29.05.2020 FILED THROUGH ]GPCB (RESPONDENT No.6)

MOST RESPECTFULLY SHOWETH:

1. That the applicant is filing this additional objection to the Affidavit dated

07.07.2020 and report dated 29.06.2020 filed through I(SPCB, Respondent No. 6.

Appellant's preliminary objection dated 19.08.2020 be read as part and parcel of

this response,

2. That at the outset it is submitted that the report dated 29.06,2020 and the

affidavit dated 07.07.2020 is devoid of any merit and based on incorrect facts and

improper appreciation of law in force and is liable to be rejected.

3, That at para 6 of the affidavit dated 07.07.2020 has given the opinion of the joint

committee, The opinion stated under para 6 is not based on correct finding which

the applicant has already responded in the objection dated 19.08.2020 and is

further responding herein in this additional objection. Further, the

recommendations given under para 5 also cannot be accepted as same is based

on inconect finding by the committee,

4. Objection to Clause 2.0 ofthe Report:

Building plan for the construction of Block 1 (phase-l) dated 30.08.2018
is declared void:

(i) That, clause 2.0 talks about the location of the project and states that

project site is located adjacent to the Kaikondarahalli Lake. It is mentioned

fl..
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that BBMP has sanctioned the building plan for the construction of Block 1

on 30.08.2018 and modified plan inclusive of Block 2 on 28.05.2019. It is

submitted that this finding of the committee is factually erroneous and is

contrary to the records inasmuch as it is inconect to state that sanctioned

plan dated 28.05.2019 for Block 2is inclusiveof Block 1. Admittedly, phase-

1 building plan and license in LP No.203 of 2017-18 is approved on

20.08.2018 (issued on 30.08.2018) is declared void and this can be

discemed from the license for phase-2 issued on 28.05.2019, Notably, this

material fact is concealed and project proponent has also suppressed this

fact. Be that as it may, in this context, it is incumbent upon BBMP to

explain that once the plan for Block 1 is declared void, they ought not to

have issued the building plan for Block 2 (phase-2), However the facts

remain that there is no approved plan for Block 1 (phase-l) as of now. The

copy of sanctioned building license dated 30.08.2018 (Phase-l) and

28.05.2019 (phase-2) alongwith true translated copy is produced as

Annexure A-1 (Colly).

Sanctioning of the Building Plan and the Building License by the BBMP and the
Development Plan (DP) by the BDA is in utter violation of binding directions
issued under Section 5 of the Environment Prctection Act, 1986 uide Gazelte
Notification dated 19.01.2016.

(ii) The building plan for the construction of Block 1 dated 30.08.2018 and for

Block 2 on 28.05.2019 is issued in utter breach of the binding

directions/prohibitory directions issued under Section 5 of the EP Act, 1986.

Therefore, it is illegal, void, invalid, inoperative and without any legal

sanctity.

(iii) Prohibitory directions issued by the State of Kamataka under Section 5 of the

Environment Protection Act, 1986 vide Gazette Notification No. FEE 316 Erc

2015, Bengaluru, dated 19.O1.2016. Relevant etrdcts of the said Notification is

reproduced below-

sl,
No,

Diration under ion 5 of the
Envi,onment (Prctection) Act,
7986 of the EnYitonment
(Proffiion)Act 7986

Deignation of the
AuthoriU issud with
the ditution under
Mion 5
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1 2 3

The Commissioner, Bruhat,
Eengaluru Mahanagara
Palike (BBt P), N,R.
Square, Bengaluru- 560 002

Shall approve plan for construdion of
buildings and development of layout
in respect of adivities listed in Table
2 of this Notification onlv afrer
oroduction of coov of Con*nt
for Es;tablishment (CFfl issud
under the Water (Prcvention and
Contrcl of Pollutionl AcL 7974 by
the Kamataka State Pollution Control
Eoard for establishment of sewage
treatment plant of appropriate
capacity.

2. Shall approve plan for construdion of
buildings and development of layout
in resped of activities listed in Table
2 of this Notification onlv after
orduction of cootr of Con*nt
for Establishment (CFE) issud
under the WaEr (Prcvention and
Contrcl of Pollution) Act 7974 by
the Kamataka State Pollution Control
Board for establishment of sewage
treatment plant of appropriate
capacity.

A true copy of the Gazette Nouficauon No. FEE 316 Erc 2015, Bengaluru, dated

19.01.2016 issued by the State of Kamataka is part of the record as ANNDURE A-

17 to the Original A@ication No, fl)2 of 2012 however the same is again

annexed as Annexure A-2.

(iv) Admittedly, the report is conspicuously silent on this vital issue. This

deficiency in omission of the vital issue that goes to the root of the matter.

Ihus, interalia, the report is not sacrosanct,

(v) Apropos this, the following list of dates is relevant:

09.11.2017 vide Authority committee resolution No. 128 of 2017 the Bangalore

Development Authority (BDA) approved the Development Plan (DP)

for the project in question.

21.09.2016 to Statutory approvals/NoC's for the p0ect from BDA, AAI, UDD,

22.12.2017 BSNI- Fire Services Departrnent

10.01.2018 Environrnent clearance is issued by SEIM.

29.03.2018 registraton/permission by RERA for Phase-l

1.

The Commissioner,
Bangalore Development
AuthoriU (BDA)
T.Chowdiah RoaQ Kuman
Pa* West, Bengaluru-
560020.
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30.08.2018 The BBMP issued the Building Plan and Building License in favour of

the Poect Proponent despite the fact that at this stage no NON

under Water Act was in existence.

12.10.2018 The Karnataka State Pollution Control Board issued Consent to

Establish (CFE) in favour of the Project Proponent under Section

25 of Water Ad,1974.

(vi) This is further made clear from the stand taken by the BBMP in their

detailed reply in the present case, relevant eltract is as under:

"66. Action of the Mahapalika in agreeing to the construdion of
underground shopping complex in contravention of the provisions of the
Act and then entering into an agreement with the builder against settled
norms was wholly illegal and has been held to be so by the High Court. No
doubt Mahapalika is a continuing body and it will be estopped from
changing its stand in the given cdse. But when t aha@lika finds that
/fs action was contrarv to the oruyisions of law bv which it was
constitud thete could cerbinlv be no imodiment in ib wav to
chanoe iE stand, Thete cannot he anv esbooel ooeratino aaainst
the llahapalika. Principles laid in Union of India v. A/A. Indo-Afgan
Agencies Ltd. [1968J25CR366 , and of Glcutta High Coutt in The Ganges

"15. Moreover, it is mandatory to first obbin the consent to establish the
projed as it is cleady stated by the Honble Supreme Court of India at
Paragraph No,50 in the ase of Anirudh Kumar vs Municipal Corporation of
Delhi & Orc, 2015 (7) SCC 779.

Thereforq it was incumbent on the Projed ProponenB firct to obtain the
consent to establish the projed and thereafter to proceed with further
staga of obtaining the building plan and building license."

(vii) Admittedly, as on the date (30.08.2018) of illegal sanction of building plan

and license, the consent for establishment (CFE) from KSPCB was lacking.

Therefore, BBMP and BDA have with impunity violated the prohibitory

directions issued under Section 5 of Environment (Protection) Act, 1986.

Consequently, BBMP and BDA have committed an offence punishable under

Section 15 and 17 of the Environment (Protection) Act, 1986. The report

is obviously silent on this aspect also.

(viii) The BBMP sanctioned the building plan and subsequent stand before

Honble Tribunal by way of their detailed reply conected that position. The

Honble Supreme Court categorically held in the matter of M.f. Builderc

M, Ltd. us. Radhey Shyam Shu and Orc, (1999) 6 SCC 464 that :
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Manufacturing Co. v. Sourujmull and Orc. (1880) ILR Cal 669, cannotapply
to the fac8 of the ffesent case.

(emphasis
supplied)

l 
Conceptual plan is a mandatory legal requirement to be submitted before SElAAbythe project proponent in

accordance with paragraph 7 of EIA Notification of 2006

Incorrect finding about net site ar€a

(ix) That, Clause 2.0 of the report has further mentioned net site area as

50,382.95 m2 after deducting the kharab land area. It is pertinent to point

out that the committee failed to consider that as per the record there are 3

water streams/Rajakaluve passing through the project site. Further, the

buffer zone area of the Kaikondarahalli lake also falls within the project site.

The buffer zone of the drains and buffer zone of the lake cannot be used

for any activity and is a "no dwelopment zone". The committee failed to

deduct this area from the total site area of 51,698.16 m2. Therefore, along

with the kharab land, the committee should have deducted the buffer area

of the drains and the buffer area of the lake being a no development zone.

The fact that the 3 drains and a separate and distinct strip of public

property/kharab lands is part of the project site that can be discerned from

the conceptual planltopo map submitted by the project proponent before

SEIAA, which is already part of record as Annexure A-3 at page 57 of the

Appeal.

5. Objection to Clause 3.0 of the Report:

(i) That the applicant has suitably responded to this clause in para 14 of

objections dated 19.08.2020, however, it is submitted that the permissions

listed out by the joint committee at Serial no. 1 to 7 (at page 11 to 12 of

the report) are illegal and void. The change in land use as mentioned by

the committee is in violation of the mandate under the 74h amendment of

the Constitution of India. Apropos this, the Hontle High Court of Karnataka

in the matter of A. Feroz Ahmed and Others v. The Bangalore Development

Authority and Others decided on 05.01.2016 has held that:
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"4. ........ The petitionerc therefore had raised a signiticant ground
that it was the Eangalorc Metrupolitan Committe. which was
comoetent to addtes the Develooment Plan, includino the
Master Plan of 2075, which contemDlatd chanqe of land
gse from residential to commercial insofar as the Abshot layout is
concemed. Hence, if the pracedure followed in sanctioning the
Master Plan and thereby the change of land use insofar as frie
Abshot Layout is concemed, is with reference to the provisions of
the KTCP Act. And therefore, the bsis that it is the Banoalore
Develooment Authoritv which is the comoetent olannino
authorttv notwiths'bndino the amendment brcuoht about
aatina the ltletrcoolitan Plannino Conmitle is concernd
was whollv illaal and widrout iun'dictrbn. "

5. It is also to be noticed that it is pu$uant to the amendment
application filed by the petitioners, that the BDA has also woken up
to the situation. It is only thereafter that a Metropolitan Planning
Committee has been constituted thereby acknowledging the fad that
there was need for constitution of a Metropolitan Planning
Committee subsequent to the amendment of the KMC Act. The
implication of this state of affairs are far reaching. In that, A!!
actions taken by the Plannina Authon'tv. the BDA.
constitud under the KTCP AcL would be rcndetd without
iuriiliction if stn'ct aoolication of the orovisions arc to be
oiven ef@to.'

(emphasis supplied)
Admittedly, in the said case BDA, BBMP and State of Karnataka are

parties therein. Hence, all actions taken for the project in question since

inception including environment clearance is ex-facie illegal and nullity in

law inasmuch as the substratum of change of land use of the project itself

disappears. Conseguently, by applying the clear statement of law declared

by the Apex Court at paragraphs 32 to 34 in Ritsh Tewari and Anr vs

StaE of UP and Oc, (2OlO) 10 SCC 677, the appeal deserves to be

allowed as prayed for in toto. The excerpts of the judgment is reproduced

in IA No.352 of 2019 (at page 723) and at page 393 of BBMp reply. The

law declared in Ritesh Tewari shall be applied to ascertain that various

permissions listed at page 11 to 12 of report are pima facievalid or not. It

is respectfully submitted that all the above said purported sanctions are

irrefutably hit by the law declared in Ritsh Tewari.

(ii) That further as stated above the sanctioned plan by BBMp has already been

declared void for Block 1,
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6. Objection to Clause 4.0 of the Report:

(i) That the statement and finding of the committee with respect to change in

land use has been suitably responded in para 17 of objection dated

19.08.2020 and also para hereinabove. However, it is submitted that the

change of land use by BDA suffers from the legal infirmity of lack of

competence and inherent lack of jurisdiction. Consequently, lt is non-est

7. Objection to Clause 5 of the Report regarding lack of existence of

primary drain in project site:

(i) That the finding of the committee that the drain flowing in Survey no. 63 to

be considered as secondary drain is ex-facie pervese, illegal, arbitrary and

beyond any authority and contrary to the material on record. Fufther, a

letter dated 07.03.2020 by BBMP stating that the drain Survey No. 63 is to

be considered a secondary drain is contrary to their own pleadings

(supported by swom affidavit) in the present case and against the weight

record and is without any authority. Apropos this, it is noteworthy that,

firctly, it is the admitted case of the project proponent in their

pleadings/counter affidavit in the present case at page 168 that "wheras

the conut fact is that there is only one Primary Rajkulewas

flowing thtough portion of Sy No,63/2 and one wondary and two

Tertiary Rajkulewas ate flowing oubide the Total l-and.".

fuondly, it is stated that a primary drain is flowing through Survey no. 63

in statutory Form 1 at Serial no. 1.22 (page 65 of appeal). The conceptual

plan/topo map at page 57 of the Appeal also records that there exist a

primary nala passing through Survey No. 63 of the project site. Further, the

topo map clearly shows the primary nala is marked separately and distinct

from the kharab land/public property. Therefore, on the basis of the data

and factual information all the statutory approvals including the

development plan by the BDA also records that there is a primary nala and

have accordingly applied the 50 meters buffer zone. The applicant has also
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(i)

filed village map along with the objection dated 19.08.2020 which is

marked as Annexure A-1 of the objection that clearly indicates that there is

a feeder canal/water stream/primary drain connecting the upstream lake

with downstream lake and flowing through the project lands.

ft is futther peftinent to mention that the Envitonment Clearance

letter datd 70.07.2078 clarly mention at condition no. 42 of 'If

Operation Phase'that prcject proponent shall not u* Kharab land

for any purpose and kep available to general public duly

displaying a boad as public proryrty. Further condition No. 47

impose complete embargo on any alteration on njakaluua and iB

buffer zone,

8. Objection to Clause 7 ofthe Report:

That the committee in clause 7 of the report has given the finding with respect to

buffer zone of second and tertiary drains. It is therefore clear that, the committee

has not considered the feeder canal as primary drain that is flowing through the

project site. Thus, the findings are perverse and illegal. The change in the

nomenclature at this stage of site inspection is an afterthought, arbitrary and to

benefit to the project proponent. The observations about the permissible activities

by the committee in clause 7.0 (C) is also contrary to the judgment and direction

passed by this Hon'ble Tribunal in Forward Foundation v. State of Kamabka

and Ots., (2016) SCC Online NGT 7/rO9 wherein the Honble Tribunal has

directed that the buffer / green zone would be treated as no development zone

for all intent and purpose. It is noteworthy that the Honble Supreme Court has

only restored the buffer zone distance in terms of master plan in the matter of

Manti Tehzone Pfr. LU n Fonvatd fuundation and orc., 2079 SCC

Online SC 322, and have not disturbed any other directions of this Hon'ble

Tribunal. It is therefore, incorrect to record any activity as permissible activity in

the buffer area of drain or water bodies. It is pertinent to point out even as per

the zoning regulations/ RMP 2015 as recorded by the committee, in the lake

buffer zone / water bodies, it is "no development zone".



(ii)

(iii)

9.
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That the committee in clause 7.2 of the report has listed the compliance status

with respect to permitted activities in the buffer zone, namely, drive way,

transformer yards, parks, and open spaces as permitted activity within the the

lake buffer zone. This is apparently contrary to the zoning regulations itself, In this

context, regulation No.4.12.2.(ii) (iiD RMP 2015 read with the direction of this

Honble Tribunal in Fonvard Foundation case, Lake Buffer zone is strictly rro

development zone, Fvther, committee has also recorded 8 meter driveway in

secondary nala, 8 meter driveway and extent of STP in tertiary nala as permitted

activities. the finding and conclusion of the committee is contrary to the direction

of Honble Tribunal under furward Foundation case wherein the Honble Tribunal

has stated that buffer and green zone would be freated as no development zone

for all intent and purpose.

That it is pertinent to point out in the compliance status, the committee has

completely ignored the existence of primary drain crossing the project lands and

flowing into the lake.

Objection to Clause 8.0 of the Report:

The finding that construction of RCC Storm water drain and culverts

(i) This is sufficient to irrefutably show that there is serious violation of

Section 24 (1) (b) read with Section 20) (ii) of Water Ad, 1974 ,in

that, the feeder canal connecting the two lakes and flowing through the

project site is a "water strcam" and cementing it is a clear case of

impeding the natural flow of water and tantamount to removal of

rajakaluve. This is breach of doctrine of public trust and violative of

constitutional mandate qua protection of natural resources. Unfoftunately,

all this is happening under the nose of the regulatory authorities. This is

sufficient to show that authorities are concealing serious statutory violations

in the report. To say the least, the report lacks credence and is a trumped-

up repoft that must be discarded. Prosecution for punishable offence must

be initiated in consonance with the law in ITle lhmabka State

Pollution Confiol batd vs B, Hen llaik and Ors, AIR 2O2O SC
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The Aoex Court had held at municioal commissioner of

Krishnaraiaouram. Benoaluru must be oroceeded with orosecution for

ns of Water In the light of this, letter dated

07.03.2020 (page 53 of report) which in turn refers to its earlier letter

dated 2.8.2017 (page 53A of the report) issued prior to the EC is illegal and

is liable to be ignored.

(ai) Encroachment of feeder canaURajakaluve/water strcam: Apropos

this, the latest screen shot image of the project lands as available in the

website of the project proponent unmistakable indicates that there is

encroachment and/or removal of rajakaluvefeeder canal connecting with

lake, in thal driveway for the project from within is passing through

rajakaluve/feeder canal/water stream. It stipulates creation of 8 meters

driveway to connect from phase-2 to phase-l by cufting through/cementing

the feeder canal/rajakaluve that connects the upstream lake and

downstream lake. So also, the image stipulates creation of other

infrastructure passing through the feeder canal. Thus, it is aggravated

breach of provisions of Water Ac", L974. Copy of the screen shot image of

the project lands is produced as Anno<ure A-3.

10. Objection to Clause 9.0 of the Report:

The finding that site in question is not Wetland is wrong and contrary to
record
(i) That the committee in clause 9,0 of the report has given finding with

respect to the wetland that the project lands cannot be considered as

wetland. In this regard, it is submitted that the committee has completely

ignored the stand of Respondent No. 5, BBMP wherein it is explained in

detail at pages 366 to 376 and duly justifoing project lands are wetlands on

the strength of the judgment of this Hontle Tribunal in Forward

Foundation case (dated 07.05.2015) that is completely upheld by the three

judge bench of the Apex Couft in Mantri Techzone. Similar situation arose

in furward Foundation case whereunder it was not notified wetlands and

200.
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not a declared eco-sensitive zone. Notwithstanding that, this Hon'ble

Tribunal applying the doctrine of sustainable development and

precautionary principle held that the lands are wetlands and it is eco-

sensitive area.

(ii) Admittedly, committee failed to notice the fact that National Wetland

Atlas prepared by Minishy of Environment and Forest with the assistance

of the ISRO. It is noted that the aforesaid Kaikondarahalli Lake has been

identified and inventorised/categorized as a "wetland'in the said national

Wetland Atlas. Copy of the relevant extract of the national wetland atlas for

state of Kamataka as published by MoEF in august, 2010 is produced as

Annexure A-6 (page 144 to 146 read with para 10 to 12, page L25to L27)

videlAdated 25.05.2019 for placing on record additional documents filed

by the Appellant.

(iii) That the Hontle Supreme Court has vide order dated 08.02.2017 in the

matter of lt.K. Balakrishnan and Ots. w Union of fndia and Orc.

reported an (2OU) 7 SCC 810 (2) acknowledged the concerns of the

petitioner with regard to the preservation and conservation of the

ecologically sensitive wetlands in India. On noting the fact that with the

passage of time, the possibility of disappearance of wetlands was plausible,

the Hontle Supreme Court ordered for the protection of wetlands by

directing for the application of Rule 4 of the Wetlands (Conservation and

Management) Rules, 2010 with retrospective effect notwithstanding the

Wetlands Rules, 2017 to the areas that have been marked as wetlands in

the National Wetland Atlas. Relevant extracts of the said order have

been reproduced below:-

'Accordingly, we direct the application of the principles of Rule 4 of
the Wetlands (Anseruation and Management) Rules, 2010 to these
2,01,503 wetlands that have been mapped by the Union of India.
The Union of fndia will identifv and inyentori* all thse
2.07,5O3 wdlands with the assistance of the State
GovemmenB and will also communicate our order to the State
GovernmenB which will also bind the State Govemments to the
effect that these identified 2.01.503 wetlands are subject to the
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4 of the

Rules. 2010. that is to say:
4..-.

(vii) anL other adiviU likelv to have an adverce impact on the
ecosystem of the wetland to be specified in writing by the Authority
constituted in accordance with these rules."

That from the above it is that thouoh Wetland Rules.0i!)
2017 has come into force but all the areas identified in National
Wetlands A of

2010. ft is submitted as per
Rule 4 (vi) of 2010 no construction within 50 mtr of the mean high
flood level is permitted within the wetland. Futthen as oer Rule
4(2lfuiii) for anv activitis within the zone of influence of
wetland shall rcauire orior aoprcval of StaE Govemment

(y!A That in the present case as per the direction of Honble
Supreme Court no activity would be allowed within 50 mtrc from the
water body and also orior aootoyal fiom State oovernmenl
the enthe arca fallina in the zone of influene.

(iu) That the Hontle Supreme Court in DI.K. Balakrishnan and Orc. w

Union of fndia and Orc., (2009) 5 SCC 507 has held that:

"The present Writ Petition under Article 32 of the Constitution of
India relates to con*ruation of wetlands which in our ooinion
would include oonda bnks, canals, q@kg water channels,
rseruoirc, riverc. sfiam and lakes. "

11. Objection to Clause 11 of the Report:

Committee failed to include non-FAR area in total built up area of
the project
(i) That the Committee has stated that the total built up area is

L,28,t93.9 m2 as per the Environmental Clearance letter. However,

failed to see that the built up area mentioned in the Clearance letter

is without taklng into account the non-FAR area comprising of

various components of FAR deductions, deductions for shafts/cut-

outs, lifts and ramp area, parking, glass, etc. all of which cause

deleterious effect on environment. Thus, the grant of EC is in clear

violation of the clear statement of law in the judgment of Honble

Supreme Couft in M/s Goel Ganga Developts us Union of
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fndia, reprted in (2018) 18 SCC 2572. The Honble Supreme

Court has held that when EC is granted for particular construction it

includes both FSI and non FSI. Admittedly as per the Development

Plan issued by Respondent No. 4 BDA the area including FAR + non-

FAR is 2,35,076.81 m2 which is far beyond the 1,50,000 m2

threshold limit. Therefore, paragraph 7 read with item 8(b) of the

schedule to the EIA Notification of 2006 mandates that the project in

question is required to be appraised as category B1 project and

requires a prior EIA report and compliance with the provisions of

paragraph 7 thereof is applicable . The copy of the development plan

approved by BDA is filed by Respondent No. 11 as Annexure A-3 at

pge 270. In this context, it is clearly held in 6oe[ Ganga at

paragraph 28 as under:

"28. In case the total construction raised by the prolect proponent

is taken as 1,00,002.25 sq m and if the area of the proposed

construction is added then the projxt will fall in B-7 cahgoty
and, thercfore, SEIAA had no authority to grant EC by
trcating the prcjxt as falling under Catqoty B-2."

Similarly, regarding the difference is number of flats approved

in the EC is 655, whereas in the development plan of BDA it is 688.

As for, the parking spaces is concemed, in the EC it is stipulated

877, whereas in development plan of BDA it is reduced to 758. In

this context, the Apex Court has held that this warrants a fresh EC.

Paragraph 64 is reproduced as under:

64. Having held so we are definitely of the view that the prolect
proponent who has violated law with impunity cannot be allowed to
go scot-free. This Court has in a number of cases awarded 5o/o of
the project cost as damages. This is the general law. However, in
the present case we feel that damages should be higher keeping in
view the totally intransigent and unapologetic behaviour of the
project proponent. He has manoeuvrd and manipulatd
officials and authorities. Instead of 12 buildings, he has
constructed 1B; fiom 552 flaE the number of flats has gone
up to 8O7 and now two more buildings having 454 flats are
proposed. The ptojet prcponent contends that he has made
smaller flaB an4 thetefote, the numbr of flaB has

' Page 389 to 390 of BBMP reply
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inqwd. He could not have done this without getting fresh
EC, With the increase in the number of flats the number of persons
residing therein is bound to increase. This will impact the amount of
water requiremenC the amount of parking space, the amount of
open areal etc. Therefore, in the present case, we are clearly of the
view that the projed proponent should be and is directed to pay
damages of Rs 100 crores or 10o/o of the projed cost, whichever is
more. "

(Emphasis Supplied)

In light of the above read with the comparative table at page 390 of

the BBMP reply unmistakably discloses that with increase in number

of flaE, reduced parking area and project size is more that 1, 50,000

sq mts/category 81 necessarily warranb a fresh appraisal and EC for

the project, In any case, as explained herein, the project cannot be

permitted at the p@ect site by applying the precautionary principle

and sustainable development.

(aa) It is submitted that the fact that area including FAR + non-FAR is

2,35,076.8L m2 is the stated position by Respondent No. S/BBMP in

the reply dated 05.09.2018 at page 390. In fact, as on 20.08.2020

the counsel appearing for Respondent No, S/BBMP has reiterated the

stand in their reply affidavit.

(iii) It is pertinent to mention that as per the NOC dated 30.10.2018

granted by the BWSSB to an extent of 1,71,755.37 sq. mts, the

built up area of the impugned project is well above the limit of

1,50,000 sq. mtrs. Consequently, the impugned project would now

fall within the ambit of Category 81 under Item 8(b) of the EIA

Notification, 2006 requiring a mandatory fresh appraisal along with

the preparation of prior EIA report in accordance with mandate

under paragraph 7(i) and (ii) of EIA Notification, 2006. Copy of the

NOC dated 30.10.2018 issued by the BWSSB is produced as

A]{NEXURE A- 4.

(iv) That, permissions are for one thing and constructions are for

another. Since various permissions reflect different dimensions of the
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same impugned project, it is apparent that there is deliberate

concealment by the project proponent in presenting

information/baseline data to the different statutory authorities.

Therefore, there is apparent misrepresentation and concealment

before different public authorities with contradictory information

fundamentally altering the project under the scheme of the EIA

Notification of 2006 and so also, under the planning laws. Apropos

this, the following tabular comparison with different project

dimensions before different public authorities is as under:

Date Permission Built-up

Area

Site area Dimensions

07.12.2017 Karnataka Fire

Inspection

59,091.85

sq. mtrs.

50,382.91 Tower A BandC

joined together.

Tower A and C

2BF+GF+20 upper

floors (UF)

Tower B: 2BF+GF+

19 UF.

10.01.2018 Environmental

Clearance

1,28,193.9

sq. mtr

50,382.91

sq. mtr

2 block consisting of

2BF+GF+20 UF. (655

units).

21.03.2018 Karnataka Fire 64,958.15

sq. mtrs.

50,382.91

sq. mtr

Four towers.

Tower A: BF+GF+

common 1*, 2nd to 136

floor

Tower B CandD

common BF+GF+1s

sq. mtr

Inspection
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and 2nd to 2os floor.

05.03.2018 Development 2,35,076.81

sq. mtrs

Block I and II:

2BF+GF+20 UF (688

units).

30.10.2018

BWSSB

1,71,755.37

sq. mtrs

51,698.16

sq. mtrs.

Calculation about green belt of the area in clause 11.1 of report is incorrect:

(v) Findings regarding the green belt requirement of 21,657.7 sq mts

vis-d-vis condition no.6 of the EC at page 52 of the Appeal is

erroneous because the green belt area is not reduced lrom the total

site area shown as 51698.16 sq mts. Hence, committee arrived at

wrong computation. By deducting various components from total site

area is i Green belt requirement; kharab lands/public lands; civic

amenities and buffer zone area (lake buffer zone + nala buffer

zone). Net sate area excluding the buffer zone is 26176 sq mts

approx and thereafter to further deduct after ascertaining the

buffer zone of nala and lake buffer zone as well as the primary

nala/feeder canal. Only after this is done, the remaining components

of total area utilized can be deducted. Evidently, this is not done at

clause 11.1 ofthe report (page 29 of report). Therefore, the findings

and compliance of clause 11.1 is patently erroneous.

12. Objection to Clause 12.0 of the Repoft:

Committee failed to notice that large constructions was ongoing
and subsequently issued consent to establish in breach of Section
of 25 of Water Acf, 1974.
(i) Apropos this, the committee failed to notice that sufficient material is

already placed on record since the inception of the appeal (page 60

of rejoinder affidavit of Appellant filed on 22.05.2018) read with

Plan

NOC from Block I and II:

2BF+GF+ 20 UF.
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demolition order/PO and CO dated 06.05.2018 issued by BBMP

clinchingly demonstrates that constructions was done without

mandatory prior consent to establish the project. Members of the

joint committee/statutory authorities had entered appearance and

filed objections in the present case and was fully aware of the

illegalities, and notwithstanding the stand taken by the BBMP

setting-out breach of conditions of EC and contradictory information

before KSPCB as well. Despite this, on 12.10.2018 KSPCB has issued

consent to establish the project. None of these lapses by the

members of the joint committee is not forthcoming from the report.

Thus, the finding of the report on this count is also enoneous.

13. Objection to Clause 13.0 and 14.0 of the Report:

Conclusions and recommendations and overall observations are
based on emoneous findings on facts and in law as explained
above

(i) That as explained hereinabove regarding objections to various

clauses in the report, the overall observations is a outcome of the

erroneous findings of facts and in law. Consequently, overall

observations of the committed suffer from the very same vice of

various clauses being erroneous.

(ii) As regard the conclusions at clause 14.0 it is answered at para 5 of

the objections dated 19.08.2020.

PRAYER

WHEREFORE, it is humbly prayed that this Honble Tribunal be pleased to reject the

report and allow the appeal in view of the facG and ground explained hereinabove.

FILED BY:

Q),J.-
RAHULCHOUDHARY MEERAGOPAL

COUNSEL FOR THE APPLICANTS

D or{a .. 2b , og .2-o

RITWICK DUTTA
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BBMP/Add!.Dir/ JD NORTH/ 020312017 -18
This Plan Sanction is issued subject to the lollowing conditions

1. Sanction is accorded for the Residential Apartment Building at Khata No. 4131, Sy No. 61/2, 62,
6312, Kasavanahalli Mllage, Varlhur Hobli, Bangalore East Taluk, Ward No. '150, Mahadevapura
Zone, Bangalore e.

a) Block - 1 Consisting of 2BF+GF+lgUF & Part 20 UF only
2. Sanction is accorded for Residential use only. The use of the building shall not be deviated to

any other use.
3. 2 Basement Floors area reserved for car parking shall not be converled for any other purpose.
4. Development charges towards lncreasing the capacity of water supply. sanitary and power main

has to be paid to BWSSB and BESCOM if any.
5. Necessary ducts for running telephone cables, cubicles at ground level for postal services &

space for dumping garbage within the premises shall be provided.
6. The applicant shall construct temporary toilets for the use of construction workers and it should

be demolished after lhe construclion.
7. The applicant shall INSURE all workmen involved in the construction work against any accidenl /

untoward incidents arising during the time of construclion.
8. The applicant shall not stock any building materials / debris on footpath or on roads or on drains.

The debris shall be removed and transported to near by dumping yard.
9. The applicant / builder is prohibited from selling the setback area / open spaces and the common

facility areas, which shall be accessible to all the tenants and occupants.
10. The applicant shall provide a space for locating the distribulion transformers & associated

equipment as per K.E.R.C (Es& D) code leaving 3.00 mts. from the building within the premises.
11. The applicant shall provide a separate room preferably 4.50 x 3.65 m in the basement for

installation of telecom equipment and also to make provisions for telecom services as per Bye-
law No. 25.

12. The applicant shall maintain during construction such barricading as considered necessary to
prevenl dust, debris & other materials endangering the safety of people / struclures etc. in &
around the site.

'13. The applicant shall plant at least two trees in the premises.
14. Permission shall be obtained from foresl department for cutting trees before the commencement

of the work.
15. License and approved plans shall be posted in a conspicuous place of the licensed premises.

The building license and the copies of sanctioned plans with specificalions shall be mounted on a
frame and displayed and they shall be made available during inspections.

16. lf any owner / builder contravenes the provisions of Building Bye-laws and rules in force, the
Architect / Engineer / Supervisor will be informed by the Authority in the first instance, warned in
lhe second instance and cancel the registration if the same is repeated for the third time.

17. Technlcal personnel, applicant or owner as the case may be shall strictly adhere to the duties
and responsibilities specified in Schedute - tV (Byejaw No. 3.6) under sub section lV-8 (e) to (k).

18. The building shall be construcied under the supervision of a registered structural engineer.
19- On completion of foundation or footings before erection of walls on the foundation and in the case

of columnar structure before erecting the columns "COMMENCEMENT CERTIFICATE. shall be
obtained.

20. Construction or reconslruclion of the bu
,rom the date of issue of license &
permission to occupy the building.

21. The building should not be occupied w
competent authority.

22. Drinking water supplied by BWSSB s
building.

ilding should be completed before the expiry of five years
within one month after its completion shall apply fof

ithout obtaining "OCCUPANCY CERTIFICATE' from the

hould not be used for the construction activity of the

\

B.r.u^tt- Es,lal,,
Joint Direclor of Town Plannlng (North)

q;t{lf"fii'l Mahanagara'""1[,. 

;r,,
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23. The applicant shall ensure that the Rain Water Harvesting Structures are provided & maintained
in good repair for storage of water for non potable purposes or recharge of ground water at all
times having a minimum total capacity mentioned in the By+law 32(a).

24. The building shall be designed and constructed adopting the norms prescribed in National
Building Code and in the "Criteria for eartrquake resistant des(In of slructures' bearing No. tS
189}2002 published by the Bureau of lndian Standards making the building resistant to
earthquake.

zs. The applicant should provide solar water heaters as per lable 17 of Bye-law No. 29 for the
building.

26. Faciliti$ for physically handicapped persons prescribed in schedule Xl (Bye laws - 31) ot
Building bye-laws 2003 shall be ensured.

27. The applicant shall provide at least one common toilet in the ground floor for the use of the
visitors / servants / drivers and security men and also entrance shall be approached through a
ramp for the Physically Handicapped persons together with the stepped entry.

28. The Occupancy Certificate will be considered only afte. ensuring that the provisions of conditions
vide Sl. No. 23, 24,25 & 26 are provided in the building.

29. The applicant shall ensure thal no inconvenience is caused lo the neighbours in the vicinity of
construction and that the construction activities shall stop before 10.00 PM and shall not resume
the work earlier than 7.00 AM to avoid hindrance during late hours and early moming hours.

30. Garbage originating from Apartments / Commercial buildings shall be segregated into organic
and inorganic waste and should be processed in the Recycling processing unit 300 k.g.
capacily installed at site for its re-use / disposal (Applicable for Residential units of 50 and above
and 5000 Sqm and above built up area for Commercial building).

31. The structures with basemenUs shall be designed for structural stabiltty and safety to ensure for
soil stabilization during the course of excavation for basemenUs with safe design for retaining
walls and super struclure for the safety of the structure as well as neighbouring property, public
roads and footpaths, and besides ensuring safety ofwo*man and general public by erecting safe
barricades.

32. Sufficient two wheeler parking shall be provided as per requirement.
33. Traffic Management Plan shall be obtained from Traffic Management Consultant for all high rise

structures which shall be got approved from the Competent Authority if necessary. .

34. The Owner / Association of hrghrase building shall obtain clearance certificate from Fire Forece
Department every Two years with due inspection by the deparlment regarding working condition
of Fire Safety Measures installed. The certilicate should be produced to the Corporation and
shall get the renewal of the permission issued once in Two years.

35. The Owner / A.ssociation of highrise building shall get the building inspected by empanelled
agencies of the Fire Forece Deparlment to ensure that the equipments installed are in good
and workable condilion, and an affidavit to that effect shall be submitted to the Corporation and
Fire Force Department every year.

36. The Owner / Association of highrise building shall obtain clearance certificale from the Electrical
lnspeclorate every Two years wilh due insp€ction by the Department regarding working condition
of Electrical installation / Lifts etc., The certificate should be produced to the BBMP and shall get
lhe renewal of the permission issued that once in Two years.

37. The Owner / Association of the highrise building shall conduct two mock - trials in the building,
one before the onset of summer and anolher during the summer and assure complete safety in
respect of fire hazards.

38. Payment of license fees for sanction of this plan is subject to result of W.P.No. 4906/2008 &
2993/2008.

39. The Builder / Contractor / Professional responsible for supervision of work shall not materially
and structurally deviate the construction from the sanctioned plan, without prior approval of the
authority. They shall explain to the owner s about the risk involved in conlravention of lhe
provisions of lhe Act, Rules, Bye-laws, Zoning Regulations, Standing Orders and Policy Orders of
thE BBMP

\

R,(.t4^,lL/;rlrlrt
Joint DireQtor of Town Planning (lilorth)

E\N "{ff}ru 
Mahanagari Parike',

1t;' ls' n
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40. The Construction or reconstruction of building shall b€ commenced within a period of two (2)

years from date of issue of licence. Before the expiry of two years, lh€ Owner / Developer shall
give intimation to BBMP (Sanctioning Authority) of the intention to start work in the form
prescribed in Schedule Vl. Fu.ther, lhe Owner / Dweloper shall give intimation on completion of
the foundation or footing of walls / columns of the foundation. Otherwise the plan sanction
deemed cancelled.

41. AII other conditions laid down by Bangalore Development Authority while approving the
Development Plan for the proiect should b6 slricfly adhered to

42. All other conditions and conditions mentioned in the work order issued by the Bangalore
Development Authority vide No. BDA,/ TpMfDLp-41l2O16_i7l2161tZO1T-18 d5teO: OZ-OS-ZO1 g
while approving the Development Plan for the project should be stric-tly adhered to.

43. The NOC from BWSSB Should be submitted before issue of Occupancy Certificat
44. The Owner / Developer should abide to the outcome of finat orders of Hon'ble Civil court order in

OS No. 428712000
45 Applicanl sh-ould abide by Final outcome of NGT orders in Appeal No. 54l2o lg pending before

the Hon'ble National Green Tribunal, Princlpal Bench at New Delhi.
46. The owner / Developer should obtain Noc from KSpcB and submit the same within 30 days

from the date of issue of Licence / Plan
47. ln case of any false information, misrepresentation of facts, or pending courl cases, the plan

sanc.tion is deemed cancelled.

Soecial Conditlon as Labour DeDa rtment of Government of Karnataka vide AODENDUM
ada Letter N LET/201 dated: 'l-04-201

Note:

1. Registration of Applicant / Builder / Owner / Contractor and the construclion workers working in
lhe construciion site with lhe 'Karnataka Building and Other Construction workers Welfire
Board"should be strictly adhered to .

2. The Applicant / Builder / Owner / Contraclor should submit the Registration ol estabtishment and
Iist of construclion workers engaged at the time of issue of Commencement Certificate. A copv of
the same shall also be submitted to the concerned local Engineer rn order to inspeci itre
establishment and ensure the registration of establishment and workers working at conitruction
site or work place.

3. The Applicant / Builder / owner / contractor shall also inform the changes if any of the list of
workers engaged by him.

4. Al any point of time No Applicant / Builder / owner / contractor shall engage a construction
worker in his site or work place who is not registered with the "Karnataka Building and Other
Construction workers Welfare Board"

'1. Accommodalion shall be provided for setting up of schools for imparting education to fhe children
of construction workers in the labour camps / conslruction sites.

2. Lisl of children of workers shall be furnished by the builder / conlractor to the Labour Department
which is mandatory.

3. Employment of child labour in the construction activities stricfly prohibited.4 9!!ryitt9 NOC from the Labour Department before commencing ihe construction work is a must.5 BBMP will not be responsible for any disputs that may arise in respect of property in question.
6. ln case if the documents submilted in respecl of property in question is fouird to be false or

fabricated, the plan sanctioned stands cancelled automiticaily anil legal action will be initiated.

\

B,p. .N;u-l-'stb),n
Joint Director of Town Planning'(North)
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No.

Name of the Statutory
Depa(ment
Fire Force Deparlment1

HAL2

Airport Aulhorily of lndia3

4 BESCOM

6

SEIAA

.lt \
ll. NOC Datails

lll. The Appllcant has paid
2448-2018 tor tha tollowing:-

Reference No. & Date

G8C 17 dated: 22-12-2017

Conditions

All the conditions
imposed in the
letter issued by
the Statutory

Body should be
adhered to

1

'l Licence Faes
2. Ground Rent

GST (18% of lhe Ground Rent)
3. Eettennent Charges

a) For Building
4. Security Deposit
5. Plan copy charges
6. Compound Wsll Charges
7. 1% Servic€ ChErge m Labour Cess

to be paid lo BBMP

8. Labour Cess

(!E* i-rrfi{ siQ;i :I:t)

ASC/DGM(AOy131/14-17 n831201?,
dated: 11-01-2018

AAI/K|A/AT]I /NOC/806&66, dated
20-10-2016

sEE/BCS/EE(O)/AEE-3/NOC-06/1 7-

SEIAA 114 CON 2017, dated: 1G01-
2018

DE/SAN/BG/$.1 1 A/OL Xllu2o Dated
BG-41 dated: 26-12-2016

the fees vlde RecaiPt No. ReJfm833'1.TPr000247 datod:

1,22.837-00
61,41,872-00

3,44,000-00
30.000-00

: 94.631-00
TOTAL: 1,55,23,768{!0
Say Rs. 1,56,24,000-00

Rs. 93,68,000-/- Paid vide RTGS/NEFT No. N235180615217817
dated: 23-08-2018 Receipt No. HO/2938'112018

18f3520-22, dated: 29-0&'2017 &

18637?-80, 66lDoir 3l-01-2018

56.29.094-00
32,61 ,334-00
4,97,492-00

B,(,1\4*.lJ* /,- =,lrh,

ffifrrqi,#:fi"r,,,

BSIIL -
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BRUHAT BANGALORE MAHANAGARA PALIKE

LICENCE
FOR CONSTRUCTION OF RESIDENTIAL COMPLEX

BI.'ILDING

Building -1.2 Stilt + Ground + l9 UF and
Partly 20th Floor

The Application filed by you IWs Wonder Project

Development Pvt. Ltd., Kathedar of the property situated at

Marathahalli Sub Division, Mahadevapura Zote, Bangalore

City on 15.11.2017 requesting for licence to construct the

building on the land bearing Sy.No.6ll2, 62, 8312,

Kasavanahalli Village, Varthur Hobli, Bangalore East

Taluh Ward No.l50, MahadevapuraZone, Bangalore has

been considered. The Hon'ble Commissioner, accorded

approval on 2010812018 to sanction the said plan. The

validity of the said Plan is 2 years only. The same will

expire on 2910812020. They have paid the below

mentioned fees vide this oflice Receipt No.RE-ibms.53 l-

TP I 000247 dated 24 I 8 l20l 8.

l. Ground Rent Rs.2763842- GST Rs.(18%) 497492/-

2. Betterment Charges for building Frs.1228371-

3. Licence Fee Rs.5629094/-

4. Security Deposit Rs.6141872/-

5. Copies of Plan fee Rs.344000/-

6. Compound Wall fee Rs.30000/-

7. Labour WelfareFund at l%Rs.946311-

Rounding OffRs.232l-.

)

TRANSLATED COPY

BBMP/Addl. DiriJDNorth/LP/0203117-18 No.A400l6
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They have paid total amount of Rs.15624000/- ,

Rs.9368500/- in the name Building and Other Construction

Labour Welfare Board through NEFT

No.N235 I 8061 5217817 vide Receipt No.HO.2938 | 12018

dated 23.08.2018.

Note: Please see the conditions mentioned at the

backside, you have to act accordingly. If it is noticed that

any one of the above conditions are violated, action will be

initiated under Sec.462 of the Bruhat Bangalore

Mahanagara Palike Act.

sd/- 31/3/18
Joint Director of Town Planning (North)
Bruhat Bangalore Mahanagara Palike,

Bangalore

Date:30/08/2018

//TRUE COPY//
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TYPED COPY

BBMP/Addl.Dir/JD NORTFVO2O3 12011 -t I
This Plan Sanction is issued subject to the following

conditions

l. Sanction is accorded for the Residential Apartment

Building at Khata No. 4131 Sy No. 6112,62,6312,

Kasavanahalli Village, Varthur Hobli, Bangalore East

Taluk, Ward No, 150, Mahadevapura Zone,

Bangalore e.

a) Block - I Consisting of 2BF+GF+I9UF & Part

20 UF only

2. Sanction is accorded for Residential use only. The

use ofthe building shall not be deviated to any other

use.

2 Basement Floors area reserved for car parking shall

not be converted for any other purpose.

Development charges towards increasing the capacity

of water supply, sanitary and power main has to be

paid to BWSSB and BESCOM if any.

Necessary ducts for running telephone cables,

cubicles at ground level for postal services & space

for dumping garbage within the premises shall be

provided.

The applicant shall construct temporary toilets for the

use of constuction workers and it should be

demolished after the construction.

The applicant shall INSURE all workmen involved in

the construction work against any accident I

untoward incidents arising during the time of

construction.

..2
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8. The applicant shall not stock any building materials /

debris on footpath or on roads or on drains. The

debris shall be removed and transported to nearby

dumping yard.

9. The applicant / builder is prohibited from selling the

setback area / open spaces and the common facility

areas, which shall be accessible to all the tenants and

occupants.

10. The applicant shall provide a space for locating the

distribution transformers & associated equipment as

per K.E.R.C (Es& D) code leaving 3.00 mts. from the

building within the premises.

ll. The applicant shall provide a separate room

preferably 4.50 x 3.65 m in the basement for

installation of telecom equipment and also to make

provisions for telecom services as per Bye- law No.

25.

12. The applicant shall maintain during construction such

barricading as considered necessary to prevent dust &

debris & other materials endangering the safety of

people I structures etc. in & around the site.

13. The applicant shall plant at least two trees in the

premises.

14. Permission shall be obtained from forest department

for cutting trees before the commencement of the

work.

15. License and approved plans shall be posted in a

conspicuous place of the licensed premises. The

building license and the copies ofsanctioned plans

..3
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with specifications shall be mounted on a frame and

displayed and they shall be made available during

inspections.

16. If any owner / builder contravenes the provisions of

Building ByeJaws and rules in force, the Architect /

Engineer / Supervisor will be informed by the

Authority in the first instance, warned in the second

instance and cancel the registration if the same is

repeated for the third time.

17. Technical personnel, applicant or owner as the case

may be shall strictly adhere to the duties and

responsibilities specified in Schedule - IV @ye-law

No. 3.6) under sub section IV-8 (e) to (k).

18. The building shall be constructed under the

supervision of a registered structural engineer.

19. On completion of foundation or footings before

erection of walls on the foundation and in the case of

columnar structure before erecting the columns

'COMMENCEMENT CERTIFICATE' shall be

obtained.

20. Construction or reconstruction of the building should

be completed before the expiry of five years from the

date of issue of license & within one month after its

completion shall apply for permission to occupy the

building.

21. The building should not be occupied without

obtaining *OCCUPANCY CERTIFICATE" from the

competent authority.

22. Drinking water supplied by BWSSB should not be

used for the construction activity of the building.



+q+
-4-

23. The applicant shall ensure that the Rain Water

Harvesting Structures are provided & maintained in

good repair for storage of water for non potable

purposes or recharge of ground water at all times

having a minimum total capacity mentioned in the

Bye-law 32(a).

24. The building shall be designed and constructed

adopting the norms prescribed in National Building

Code and in the "Criteria for earthquake resistant

desigrr of structures" bearing No. IS 1893'2002

published by the Bureau of Indian Standards making

the building resistant to earthquake.

25. The applicant should provide solar water heaters as

per table l7 of Bye-law No. 29 for the building'

26. Facilities for physically handicapped persons

prescribed in schedule XI (Bye laws - 31) of Building

byeJaws 2003 shall be ensured.

27. The applicant shall provide at least one common

toilet in the ground floor for the use ofthe visitors /

servants / drivers and security men and also entrance

shall be approached through a ramp for the

Physically Handicapped persons together with the

stepped entry.

28. The Occupancy Certificate will be considered only

after ensuring that the provisions of conditions vide

Sl. No. 23,24,25 &26 are provided in the building'

29. The applicant shall ensure that no inconvenience is

caused to the neighbours in the vicinity of

construction and that the construction activities shall

..5
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stop before 10.00 PM and shall not resume the work

earlier than 7.00 AM to avoid hindrance during late

hours and early morning hours.

30. Garbage originating from Apartments / Commercial

buildings shall be segregated into organic and

inorganic waste and should be processed in the

Recycling processing unit 300 kg. capacity installed

at site for its re-use / disposal (Applicable for

Residential units of50 and above and 5000 Sqm and

above built up area for Commercial building).

31. The structures with basement/s shall be designed for

structural stability and safety to ensure for soil

stabilization during the course of excavation for

basement/s with safe design for retaining walls and

super structure for the safety ofthe structure as well

as neighbouring property, public roads and footpaths,

and besides ensuring safety ofworkman and general

public by erecting safe barricades.

32. Suffrcient two wheeler parking shall be provided as

per requirement.

33. Traffic Management Plan shall be obtained from

Traffic Management Consultant for all high rise

skuctures which shall be got approved from the

Competent Authority if necessary.

34. The Owner / Association of high rise building shall

obtain clearance certificate from Fire Forece

Department every Two years with due inspection by

the department regarding working condition of Fire

Safety Measures installed. The certificate should be

..6
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produced to the Corporation and shall get the renewal

of the permission issued once in Two years.

35. The Owner / Association of highrise building shall

get the building inspected by empanelled agencies of

the Fire Forece Department to ensure that the

equipments installed are in good and workable

condition, and an affidavit to that effect shall be

submitted to the Corporation and Fire Force

Department every Year.

36. The Owner / Association of highrise building shall

obtain clearance certificate from the Electrical

Inspectorate every Two years with due inspection by

the Department regarding working condition of

Electrical installation / Lifts etc., The certificate

should be produced to the BBMP and shall get the

renewal of the permission issued that once in Two

years.

37. The Owner/ Association of the highrise building shall

conduct two mock-trials in the building, one before

the onset of summer and another during the summer

and assure complete safety in respect offire hazards.

38. Payment of license fees for sanction of this plan is

subject to result of W.P'No. 490612008 &299312008.

39. The Builder / Contractor / Professional responsible

for supervision of work shall not materially and

structurally deviate the construction from the

sanctioned plan, without prior approval of the

authority. They shall explain to the owners about the

risk involved in contravention of the provisions of the

..7
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Act, Rules, Bye-laws, Zoning Regulations. Standing

Orders and Policy Orders of the BBMP.

40. The Construction or reconstruction of building shall

be commenced within a period of two (2) years from

date of issue of licence. Before the expiry of two

years, the Owner / Developer shall give intimation to

BBMP (Sanctioning Authority) of the intention to

start work in the form prescribed in Schedule VI.

Further, the Owner / Developer shall give intimation

on completion of the foundation or footing of walls /

columns of the foundation. Otherwise the plan

sanction deemed cancelled.

41. All other conditions laid down by Bangalore

Development Authority while approving the

Development Plan for the project should be strictly

adhered to.

42. All other conditions and conditions mentioned in the

work order issued by the Bangalore Development

Authority vide No. BDA/ TPM/DLP-4I 12016-

l7 12161 12017-1 8 dated: 07-03-201 8 while approving

the Development Plan for the project should be

strictly adhered to.

43. The NOC from BWSSB Should be submitted before

issue of Occupancy Certificate.

44. The Owner / Developer should abide to the outcome

of final orders of Honble Civil court order in OS No.

428712000.

45. Applicant should abide by Final outcome of NGT

orders in Appeal No. 5412018 pending before the

..8
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Hon'ble National Green Tribunal, Principal Bench at

New Delhi.

46. The owner / Developer should obtain NOC from

KSPCB and submit the same within 30 days from the

date of issue of Licence / Plan.

47. In case of any false information, misrepresentation of

facts, or pending court cases, the plan sanction is

deemed cancelled.

I Registration of Applicant / Builder / Owner /

Contractor and the construction workers working in

the construction site with the 'Karnataka Building

and Other Construction workers Welfare Board

should be strictly adhered to.

The Applicant / Builder / Owner / Contractor should

submit the Registration of establishment and list of

construction workers engaged at the time of issue of

Commencement Certificate. A copy of the same shall

also be submitted to the concemed local Engineer in

order to inspect the establishment and ensure the

registration of establishment and workers working at

construction site or work Place.

The Applicant / Builder/ Owner/ Contractor shall also

inform the changes if any of the list of workers

engaged by him.

At any point of time No Applicant / Builder I Owner /

..9

J

4

Special Condition as per Labour Department of
Government of Karnataka vide ADDENDUM

(Hosadaasi/ Hoodike) Letter No. LD/95/LETi20l3. dated:
01-04-2013

2.



8oz

Note:

II.

I

-9-

Contractor shall engage a construction worker in his

site or work place who is not registered with the

"Kamataka Building and Other Construction workers

Welfare Board"

Accommodation shall be provided for setting up of

schools for imparting education to the children of

construction workers in the labour camps I

construction sites.

List of children of workers shall be fumished by the

builder / contractor to the Labour Department which

is mandatory.

Employment of child labour in the construction

activities strictly prohibited.

Obtaining NOC from the Labour Department before

commencing the construction work is a must.

BBMP will not be responsible for any dispute that

may arise in respect of property in question.

In case if the documents submitted in respect of

property in question is found to be false or fabricated,

the plan sanctioned stands cancelled automatically

and legal action will be initiated.

NOC Details

2

J

4

5

6

st.
No.

Name of the
Statutory
Department

Reference No. & Date Conditions
imposed

I Fire Force
Department

GBC(t)1336t2017,
dated:22.12.2017

2 Asc/DGM(AO)^31n4-
l'l l7 8312017, dated: I 1.0 1.20 I 8

J Airport
Authority of
India

AAYKIA/ATM/NOC/ 806 8-66,
dated:20.10.2016

All the
conditions

imposed in the
letter issued

by
the Statutory
Body should
be adhered to

HAL



4 BESCOM SEE/BCS/EE(OyAEE-3NOC-
061t7-1813520-22,
dated:29.06.2017 &

d$.e(a)^Jod$ied/cq/Xdo"-
2 lt -148 tlT -18 18377-80. 6oDod:

31.01.2018

5 SEIAA SEIAA I14 CON 2017,
dated:10.01.2018

6 BSNL DE/SANiBGiS-I IA/OL XIIV2O
Dated @ BG-41,
dated:26.1.2.2016

9"3

-10-

III. The Applicant has paid the fees vide Receipt No. Re-

ifms3 3 l-TP/0 00247 dated:24-08-2 0 I 8 for the fo I lowing: -

1. LicenceFees :

2. Ground Rent :

GST (18% of the Ground Rent)
3. Betterment Charges :

a) For Building
4. Security Deposit :

5. Plan copy charges :

6. Compound Wall Charges :

7. 1% Service Charge on Labour :

Cess to be paid to BBMP

56,29,094-00
32,61,334-00

4,97,492-oo

1,22,837-00
61,41,872-00
3,44,000-00

30,000-00

94,631-00
Total 1,56,23,768'00

Say Rs. 1,56,24,000-00
Rs.93,68,000/- Paid vide
RTGSAIEFT No.N235 I 8061 52t7817
dated : 23.08.2018 ReceiPt

No.HO/29381/2018

The Sanctioned plan as per Order of the Hon'ble

Commissioner Dated 20.08.2018 has been approved

subject to the conditions stipulated as per sanctioned

Building Plan No.JD TP (NyS LP No.203/17-18,

dated 30.08.2018. Valid from 30.08.2018 to

29.08.2020 only (For a period of Two years only).

sd/-3li l/18
Joint Director, (Town Planning-North),
Bruhat Bangalore Mahanagara Pal ike,

//TRUE COPYI/

8. Labour Cess
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BBMP/Addl.Dir/ JD NORTH/ O2O3l2o17 -18
Thls Plan Sanctlon is i6sued subject to the followlng conditions

1. Modified Plan Sanction to site plan & plan sanction for tha Residential Apartment (Bloc-k - 2) Building
at Katha No: 4131, Sy No. 6112,62, AA2, Kasavanahalli Village. Varthur Hobli. Bangalore East Taluk,
Ward No. ,l50, Mahadevapura Zone, Bangalore is accorded.

1) Modified sanction to site plan.
2i Plan Sanction to Block - 2 consisting of BF+GF+16 uF and Part of 17rr' to 20 '

uF including Club House. (324 Units + 36 EWS= 360 Units)
2. Sanction is accorded for Residential Apartment (Block - 2) Euilding use only. The use of the building

shall not be deviated to any other use.
3. Basement Floor. Ground Floor, Farst Floor and Surface area r€served for car parking shall not be

conve ed for any other purpose.
4. Development charges lowards increasing the capacity of water supply. sanitary and Power main has to

be paid to BWSSB and BESCOM if any.
5. Necessary ducts for running telsphone cables, cubicles at ground level for postal services & space for

dumping garbage within the premises shall be provided.
6, The applicant shall construcl temporary toilets for the use of conslruction workers and il should be

demolished after the consttuclion.
7. The applicant shall INSURE all workmen involved in the construction work against any accident /

unloward incideflts arising during the time of conslruclion.
8. The applicant shall not stock any building materials / debris on footpath or on roads or on drains. The

debris shallbe removed and transported to near by dumping yard.
9 The applicant I builder is prohibited from selling the setback atea I open spaces and the common

facilily areas, which shall be accessible to alllhe tenants and occupants.
'10. The applicant shall provide a space for locating the distribution t;ansformers & associated equipment

as per K.E.R.C (Es& D) code leaving 3.00 mts. from the building within the premises.
11. The applicant shall provide a separate room preferably 4.50 x 3.65 m in the basement for installation of

telecom equipment and also to make provisions for lelecom services as per Bye-law No. 25.
12. The applicant shall maintain during construction such barricading as considered necessary to prevent

dust, debris & other materials endangering the safety of people / st,uctures elc. an & around the site.
13. Tha applicant shall plant al least two lrees in the premises.
14. Permission shall be obtained from forest department for cutting trees before the commencement o, the

work.
15. License and approved plans shall be posted in a conspicuous place of the licensed premises. The

building license and the copies of sanctioned plans with specilications shall be mounted on a frame
and displayed and they shall be made available during inspectaons.

16. lf any owner / builder contravenes the provisions of Building Bye-laws and rules in force, the Architect /
Engineer / Slpervisor will be informed by the Authority in the liIst instance, warned in the second
instance and cancel lhe registralion if the same is repeated for the third time.

17 Technical personnel, applicant or owner as the case may be shall strictly adhere to the dulies and
responsibilities specified in Schedule - lV (Bye-law No. 3.6) under sub section lV-8 (e) to (k).

18. The building shall be coostructed under the supervision of a registered structural engineer
'19. On completion of foundation or footings before erection of walls on the foundation and in the case o,

columnar slructure before erecting the columns 'COMMENCEMENT CERTIFICATE" shall be obtained.
20 Construction or reconstruction of the building should be completed b€fore lhe expiry ol five years from

the date of issue of license & within one month after its completion shall apply for permission to occupy
the building.

21 The building should not be occupied without obtaining 'OCCUPANCY CERTIFICATE' kom the
competent authorily.

22. Orinking water supplied by BWSSB should not be used for the construclion activity of the building.

B, P, l,'l*ll-,/-',t) 4,c
Joint Directorof Town Planning (North)

Kili 
" "gijm a ha nas a ra 

" 
*{r* 

r



tro6
BBMP/Addl.Dir/ JD NORTH/ 0203t2017 -18

23. The applicant shall ensure that lhe Rain Water Harvesting Structures are provided & maintained ingood reparr ,or storag€ of water for non potable purposei or recharge of ground water .t .fi tim.s
- . having a minimum total capacity mentioned in the Bye-lsw 32(a).
24 The building shall" b.e.designed aod conslruciled adopting the norms prescribed in National Buitdinq

code and rn the "criteria for earlhquska rasistant design of structures" bearing No. rs rsgg-zooi
-- published by the Bureau of lndian Standards making the building resistant to earthauake.
25 The appllcant should provide sorar water heaters aiper table 17 of Bye-raw No. 29 for the burrdrflo
26. Facilities tor physrcatly handicapped persons prescribed in schedule Xt (Bye laws - 31) or autrJin"g oye_

laws 2003 shall be ensured
27. The aPplicant shall Provide al least one common toilet in the ground floor for the use of lhe visitors /

servanls / dr,vers and security men and also enlrance 6hall b€ approached through a r"ap f- thu
-^ Physically Handicapp€d perEons together with the stepped entry.
28. Ihe Occupancy certificate will be considered only aft'ei ensuriig that the provisions of conditions vide

Sl. No. 23, 24,25 &26 are $ovided in the buitding
29. The applicant shall ensure thal no inconvenieice is caused to the neighbours in the vicinitv ot

coostruction and that the construction activilies shall stop before 10.00 PM-and sha not resume'tne
work earlier than 7.00 AM to avoid hindrance during late hours and early moming hours.

30 
9?189," origrnaling from Apartments I Commercial buildings shalt b; segreg-ated into organic andrnorganrc wasle and should be processed in the Rocycllng proccsing unitrequired capacitt installed
al site for its re-usa / disposat (Applicabte for Rasidentiai units of soind above and sooo'sqrlnd
above buill up area for Commercial building).

31 Tha slructures wilh basemenus shall be clisigned for structural slability and safety lo ensure for sort
stabilizalion du.rng lhe course of excavalion ior basemenus with safe design for ietainin! *rir" *o
super.structure for the safety of the struclure as well as neighbouring property. puuliiroaai ana
foolpalhs. and besides ensuring safety of workman and generar f,ubric oyliecting iarL o"rr,"rJ." -'

32. Suflicient two wheeler parking shall bo provided as per riquiremlnt.
33. Traflic Managemenl Plan shall be obtained from Traffic Managemenl consultanl tor all hrgh flse
^ _ struclures whrch shall be got approved from thB Competent Aulhoity if necessary.
34. The Owner / Association oi highrise build,ng shail obtain ctearance certilicire trom Fire ForeceDeparlmenr every Two years wrrh due inspecrion by the department regarding wo*rng conaition ot

Fire Sarely Measures inslalled. The cedilicate shoutd'be produced to thu 6orpo[tion ""i "n"iig"iih"renewal of the permisston issued once in Two years.
35 The Owner / Associalion of highrise building ahall get the building inspected by empane ed agenc*sof the. Fire Forece Deparrmenr to ensurt rhar the equipmentjinstified are'in gbo unJ *-ortubru

condition. and an affidavit to that eflect shall b€ submitted to the Corporatidn and Fire Force
Depertment every year.

36. The Owner / Association of h€hdse building shall obtain clesrance certificats from the Electrical
lnspectorate €v€ry Two years with due inspection by the Department regarding wort<ing conOit;n1l
Electrical installatpn / Lifts etc., The certificate snoutd be pioduced to i-ne ge-Mp und""h;ii gut'ihu

, renewal o, the permission issued thal once in Two years.
37. The Owner / Association ot the highrise building ;hall conducl two mock - trials in the buitding. one

betore lhe onsel of summer and another during the summer and assure corplete safety in resptci'of
lire hazards

SS Payment of Ground Rent for construction carried oul beyond the two years period of plan sanclion

^^ 
shalltem8de to the corporalion as per bya taw no. 3.9 noie(i) of Building Bye_tiw-2oof.

39. The Builder / Contractor I Professronal responsible for suiervision of-wort shatt not matenalv andslructurally devrate lhe construction hom the sanctioned plan. without prDrapproval or rne iutiorriv.
They shall explain to the owner s aboul the risk invotved in contravention or iri" pro","'"r"1iitr"-e"1

-^ !.rl"ra Bye-laws. Zonrng Regutalions, Standirrg Orders and policy Orders of the B'BMP40 The Conslruclron or reconslruclion of building shall be commenced withro a perEd ol two (2) vcarsfrom dale ol ssue ol licence. Betore the e;piry of two years, the owne; i o;;";;"#il;.
tntimalion lo BBMP (Sanctloning Authorily) of lhe rntentron lo start work in rre foim'prescrioel ,ischedule Vl Further, lhe Owner / Developir shall give intimation on comptetion of ttre iounoafion or
footing of warrs / corumns of the foundation. othen*isi the pran sanction de;med canceled.

B,(fl,,A-€ *r.A,t

'fiK,'"e# "rrT'"i,, r,t,,
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2' The Applicant / Buildet / owner / contractor should submat the Registration of establishment and list ofconslruction workers engaged at the time of rssue of Commencemint Certiticab ;-"rpy;, f;;";;shall also be submitted to the concemed local Engineer in ordeilo inspecl the establishment and ensurethe registration of estabrishment and workars wolking at const uction Lite or work prace. 
-.'- - -'!r

3 The Applicant / Builder / owner / contra"tor strail at'"i'inioiri iL 
"r,"ng." 

if any of the tist of workersengaged by him.
4' At any point of lime No Applicant / Builder / owner / conlractor shall engage a conslruction worker in hissite or work place who is nol regislered with the "Karnataka Building and other construction workersWetfare Board"

Note:
I AccommodalEn shall be provded tor setling up ot sdlools tor imparting educaton to the children of constructjon- r.lro,kers tn the labouf camps, consrucllon s(;s.z Lrst ot chrldlan ot woIlers shall be fumished by the buildef / contfactor to lhe Labouf oepartment which is mandatory.3. Employrnent ot chitd tabow in tho construc{on activitias etrE{ty protriUifeO4. Oblairxng NOC lrom the Labour Oepartmenf uefore cornmenJfng the constnrabn wo* is a must.5 BBMP wi nol ba.asponsrbl€ toranydispub that may arise rn,"-"p""iolpiop"rry in question.6. ln case rhe documenrs submfi; in- respsct r,;;;ny;;;u.ijs founa to be farse or rabric€ted, the pran

.. -.sarctoned stands cance ed automathalty #A regaf ;c1i6n;ff tu-r i-a"dll. NOC Dstall6

1. Registration of Applicant / Builder / Owner / Conlractor and the construction workers work ing in theconstrucl,on site with the 'Kar8ataka Building and Other Conslruction workers Welfare Board'should bestrictly adhered to

Slaluto.y Reb.ence No. & DateSl No

2

4

5

7

d

0spartmsnt
Fiae Fo.ce
Airpon Aulhorily of Indls

HAI

,tNoGBC(l , doled:22-12-2017
gnN(i 171996, date(l:
I O.20
No AScJocM(AOy-, 3, u - fl n a3 nt1 t o aia: t t. o t

oerulaos- t rnrol irirTzo. aarea, x;r-io1e
tto sererit r iZ7E6frZb.i7. antd rd-or.zors

No PCBrolENpi 1t tH-l55 daledi 12-1G2018

I sou'tt1l ulorrn? i
tf,

ESNL

SEIAA

xspis

SESOM

BWSSE
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41. All other conditions and conditions mentioned in the work order assued b-y lhe Bangalore DevetopmentAuthorirv vide No. No.'DA/TpM/otpq'tnarcltnTatnoit-iaaieo. oi-os-zo i a 

-*hir" 

"pp;;;;'il",^ p."rr1oOr"1 Plan for the pro,ect shoutd bs stricfly adh"r"j to. 
--

42. r he 
|rln,rne(.oeveroper 

shal sbide to the outcomolf Hon,bre city civir court order in respect o, o.s No.
t' 

;Effr"'/ 
Deveroper shafl abide to the outcome of Hon'ble N.G.T order in respect of appoar No.

/'4 The^ow-ner / Developer during consltuction shall restrict tho height of the already sanctioned Bbck - ,t
to 63.20 m whrch shourd be incrusive ot eppurtanancJ itruauies sr"r, 

"" 
.t"ii""." i""J-niJii i,n.- Machin€ Room. O.H.T & tighting arrester as per H.A.L N.O.C.

45. ln cese ol any talse lnformaion, misrepresentation of facts, or pending court cases, the plan sanctionis deemed cancelled.

1
'""ry1

i

I

All lhe conditions impo."O ,n ,n" 
j

le[er rssued by the Slatutorv I

Body shoutd be adh€r8d to I

I

I

I

I

lorlibq(5y.loS,rn37s,ti6ir7r--t,llr/t-r:-rri:rrr_xe
Oxrloi; lt-0t 20tt
No. BwSs€/ElcrcE(MyAcEiM).lviDcEaMi.tu I 

^(Ml1111442112018.19 dated. 30-10.20t8

B,B,ll-tt-E rd6,,
Jolnt.Dtrecror otr Town etanritnj lttiir/try

XK{" 
"'ffiil,' " " "'n' "'{i^, 

1,,
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lll. The Applicant has paid tho foes Rs. 1,63,95,000^ vide Onlie Receipt No. RE'ifms33l -TP/000090 dated:
28-05-2019 for the following:.

i) Ground Rent
GST (180/6 of the Ground Rent)
Betterment Charges : For Building
Licence Fees & Scrutiny Fee
Security Deposit
Plan copy charges
17o Service Charge on Labour Cess
EBMP

Total ;
Round Off :

Say Rs. :

I,(r.1,94,751-{X}
248-ll0

t,6J,95.ooG.or)

ii)
iii)
iv)
v)

vi)

Labourcess: 't) Rs. 5018000/- Paid vlde RTGS/NEFT No.H0FccR52019052779902772
dated: 27-05-20'19 Mde Receipt No. HO11283112019 Oated: 27-05-2019.

2) Rs.50.18,000/. Paid vide RTGS /NEFTNo. HDFCR 520/9052779905195 Datedr 27-05-2019
Vide receipt No. HOfiz88$nUS oated: 27-05-2019

dodod df*:
rrdd : rrr brod rdrdd, ns,r.&.fod.....,*.p.*J.r;1.r.8..,.,rr,.:a

aErid:?.o-f -#e€uu:tocor::an#ddtodiii$Sl'rrooo",*

.{EDc=r.q"-rcg:odr?qcrc$qocdsrdo.o...?.!.;.5-.+ol?
6rat,1rln E c!..r.(@)/(d) ao,.a. rc4...,i.9 el..l,*lf
araot.L8;5.*nltqr ;:g *.:.,:aiat$r I: .-:.r+d
fd!,f :d:"t .td6car!,n^d. 613r:.... z&...S - .* gJ,
gq:,..?=i?.;.5.;.-2-....0..2J-..dEAil;r.rd,r?..!x.31r!d'
(.d-dErdCaie,tCng)

B,R, /4^Jf L,_tA,,
E.u&ard!tr(c,rcd,acEscr!,t,

ffiffi,';-**{'*t',

to be paid to

28,90,99s-00
5,20,380-00
1,28,489-00

60.7 t,090-00
64,24.4 34-00

1.58,000-00
t.{} I,i64.rx)
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BRUHAT BANGALORE MAHANAGARA PALIKE

LICENCE
FOR CONSTRUCTION OF RESIDENNAL COMPLEX

BUILDING

BBMP/Addl. Dir/JDNorth/LP/0203117-18 No.A 40084

Building Plan for Block-2 of BF + GF + 16 UF part of l7
UP to 20 UF for Club House for 324 residential units plus

36 EwS units- Total 360 R.unit.

The Application filed by you IWs Wonder Project

Development Pvt. Ltd., Ower of the property situated at

Marathahalli Sub Division, Mahadevapura Zone, Bangalore

City on 15.11.2017 requesting for licence to construct the

building on the bearing Katha No.4l3l, Sy.No.6ll2, 62,

83/2, Kasavanahalli Village, Varthur Hobli, Bangalore East

Taluk, Ward No.l50, MahadevapuraZone, Bangalore has

been considered. The Hon'ble Commissioner, approved

said plan on 28105119. The validity of the said Plan is 2

years only. The same will expire on 2'7/05/2021. They

have paid Rs.3411375.00 towards Ground Rent + GST,

Betterment Fee of Rs.128489.00, Scrutiny + Licence Fee of

Rs.607 I 090.00, Security Deposit Rs.6424434.00, Copies of

Plan Fee Rs.258000.00, Cess at l% Rs.101364.00, totally

amounting to Rs.1,63,95,000.00 vide this Office Receipt

No.RE-ibms.33l-TP/000090 dated 28.05.19. They have

paid Rs.5018000.00 to other Labour Welfare Board

through NEFT/RTGS vide Receipt No.HO/12831/2019

dated27.05.19

2
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Note: Please see the conditions mentioned at the

backside, you have to act accordingly. If it is noticed that

any one of the above conditions are violated, action will be

initiated under Sec.462 of the Bruhat Bangalore

Mahanagara Palike Act.

sdt-28ts/19
Joint Director of Town Planning (Noth)
Bruhat Bangalore Mahanagara Palike,

Bangalore

Date: 28rh May 2019.

,TRUE COPYII



B\]

TYPED COPY

BBMP/Addl.. Dir/ JD NORTIV 020312017-18

This Plan Sanction is issued subject to the following

conditions

l. Modified Plan Sanction to site plan & plan sanction

for the Residential Apartment (Block - 2) Building at

Katha No: 4131, Sy No. 6112, 62, 6312,

Kasavanahalli Village, Varthur Hobli. Bangalore East

Taluk, Ward No. 150, Mahadevapura Zone,

Bangalore is accorded.

l) Modified sanction to site plan.
2) Plan Sanction to Block-2 Consisting of

BF+GF+16 UF and Part of 17ft to 20'h UF
including Club House. (324 Units + 36 EWS
360 Units)

Sanction is accorded for Residential Apartment

(Block - 2) Buildinguse only. The use of the building

shall not be deviated to any other use.

Basement Floor, Ground Floor, First Floor and

Surface area reserved for car parking shall not be

converted for any other purpose.

Development charges towards increasing the capacity

of water supply, sanitary and power main has to be

paid to BWSSB and BESCOM if any.

Necessary ducts for running telephone cables,

cubicles at ground level for postal services & space

for dumping garbage within the premises shall be

provided.

The applicant shall construct temporary toilets for the

use of construction workers and it should be

demolished after the construction.

2

3

4

5

6

.2
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1. The applicant shall INSURE all workmen involved in

the construction work against any accident /

untoward incidents arising during the time of

construction.

8. The applicant shall not stock any building materials /

debris on footpath or on roads or on drains. The

debris shall be removed and transported to nearby

dumping yard.

9. The applicant / builder is prohibited from selling the

setback area / open spaces and the common facility

areas, which shall be accessible to all the tenants and

occupants.

10. The applicant shall provide a space for locating the

distribution transformers & associated equipment as

per K.E.R.C (Es& D) code leaving 3.00 mts. from the

building within the premises.

I l. The applicant shall provide a separate room

preferably 4.50 x 3.65 m in the basement for

installation of telecom equipment and also to make

provisions for telecom services as per Bye-law No.

25.

12. The applicant shall maintain during construction such

banicading as considered necessary to prevent dust,

debris & other materials endangering the safety of

people / structures etc. in & around the site.

13. The applicant shall plant at least two trees in the

premises.

14. Permission shall be obtained from forest department

for cutting trees before the commencement of the

work.
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15. License and approved plans shall be posted in a

conspicuous place of the licensed premises. The

building license and the copies of sanctioned plans

with specifications shall be mounted on a frame and

displayed and they shall be made available during

inspections.

16. If any owner / builder contravenes the provisions of

Building ByeJaws and rules in force, the Architect /

Engineer / Supervisor will be informed by the

Authority in the first instance, warned in the second

instance and cancel the registration if the same is

repeated for the third time.

17. Technical personnel, applicant or owner as the case

may be shall strictly adhere to the duties and

responsibilities specified in Schedule - IV (Bye-law

No. 3.6) under sub section IV-8 (e) to (k).

18. The building shall be constructed under the

supervision of a registered structural engineer

19. On completion of foundation or footings before

erection of walls on the foundation and in the case of

columnar structure before erecting the columns

*COMMENCEMENT CERTIFICATE" shall be

obtained.

20. Construction or reconstruction of the building should

be completed before the expiry of Iive years from the

date of issue of license & within one month after its

completion shall apply for permission to occupy the

building.

4
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21. The building should not be occupied without

obtaining *OCCUPANCY CERTIFICATE" from the

competent authority.

22. Drinking water supplied by BWSSB should not be

used for the construction activity of the building.

23. The applicant shall ensure that the Rain Water

Harvesting Structures are provided & maintained in

good repair for storage of water for non potable

purposes or recharge of ground water at all times

having a minimum total capacity mentioned in the

Bye-law 32(a).

24. The building shall be desigrred and constructed

adopting the norms prescribed in National Building

Code and in the "Criteria for earthquake resistant

design of structure" bearing No. IS 1893-2002

published by the Bureau of Indian Standards making

the building resistant to earthquake.

25. The applicant should provide solar water heaters as

per table l7 of Bye-law No. 29 for the building.

28. Facilities for physically handicapped persons

prescribed in schedule XI (Bye laws - 3l) of Building

bye- laws 2003 shallbe ensured.

27. The applicant shall provide at least one common

toilet in the ground floor for the use of the visitors /

servants / drivers and security men and also entrance

shall be approached through a ramp for the

Physically Handicapped persons together with the

stepped entry.

5
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28. The Occupancy Certificate will be considered only

after ensuring that the provisions of conditions vide

Sl. No. 23,24,25 &26 are provided in the building.

29. The applicant shall ensure that no inconvenience is

caused to the neighbours in the vicinity of

construction and that the construction activities shall

stop before 10.00 PM and shall not resume the work

earlier than 7.00 AM to avoid hindrance during late

hours and early morning hours.

30. Garbage originating from Apartments / Commercial

buildings shall be segregated into organic and

inorganic waste and should be processed in the

Recycling processing unit required capacity installed

at site for its re-use / disposal (Applicable for

Residential units of50 and above and 5000 Sqm and

above built up area for Commercial building),

31. The structures with basement/s shall be designed for

structural stability and safety to ensure for soil

stabilization during the course of excavation for

basemenUs with safe design for retaining watts and

super structure For the safety of the structure as well

as neighbouring property, public roads and footpaths,

and besides ensuring safety of workman and general

public by erecting safe barricades

32. Sufficient Two wheeler parking shall be provided as

per requirement.

33. Traffic Management Plan shall be obtained from

Traffic Management Consultant for all high rise

structures which shall be got approved from the

Competent Authority if necessary.
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34. The Owner / Association of highrrise building shall

obtain clearance certificate from Fire Forece

Department every Two years with due inspection by

the department regarding working condition of Fire

Safety Measures installed. The certihcate should be

produced to the Corporation and shall get the renewal

of the permission issued once in Two years,

35. The Owner / Association of highrise building shall

get the building inspected by empanelled agencies of

the Fire Forece Department to ensure that the

equipments installed are in good and workable

condition, and an affidavit to that effect shall be

submitted to the Corporation and Fire Force

Department every year.

36. The Owner / Association of highrise building shall

obtain clearance certificate from the Electrical

Inspectorate every Two years with due Inspection by

the Department regarding working condition of

Electrical installation / Lifts etc.. The certificate

should be produced to the BBMP and shall get the

renewal of the permission issued that once in Two

years.

37. The Owner / Association of the highrise building

shall conduct two mock - trials in the building, one

before the onset of summer and another during the

summer and assure complete safety in respect of fire

hazards.

38. Payment of Ground Rent for construction carried out

beyond the two years period ofplan sanction shall be

..7
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made to the corporation as per bye law no. 3.8 note

(i) of Building Bye-law-2003

39. The Builder / Contractor / Professional responsible

for supervision of work shall not materially and

structurally deviate the construction from the

sanctioned plan, witlout prior approval of the

authority. They shall explain to the owners about the

risk involved in conffavention of the provisions of the

Act, Rules, Bye-laws, Zoning Regulations, Standing

Orders and Policy Orders of the BBMP

40. The Construction or reconstruction of building shall

be commenced within a period of two (2) years from

date of issue of licence. Before the expiry of two

years, the Owner / Developer shall give intimation to

BBMP (Sanctioning Authority) of the intention to

start work in the form prescribed in Schedule VI

Further, the Owner / Developer shall give intimation

on completion of the foundation or footing of walls /

columns of the foundation. Otherwise the plan

sanction deemed cancelled.

41. All other conditions and conditions mentioned In the

work order issued by the Bangalore Development

Authority video No No.BDA/TPIWDLP4I|20I6-

17 12161 12017-18 dated: 07 -03 -201 6 while approving

the Development Plan for the project should be

strictly adhered to.

42. The Owner Developer shall abide to the outcome of

Hon'ble City Civil Court Order in respect of O.S

No.42812000.

..8
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43. The Owner / Developer shall abide to the outcome of

Honble N.G.T order in respect of appeal No.

5412018.

44. The Owner / Developer during construction shall

restrict the height ofthe already sanctioned Block -l
to 63.20 m which should be inclusive of

Appurtanance structures such as staircase Head

Room, Lift / Machine Room, O.H.T & lighting

arester as per H.A.L., N.O.C.

45. In case of any false information, misrepresentation of

facts, or pending court oases, the plan sanction is

deemed cancelled.

Special Condition as per Labour Department at
Govemment of Kamataka vide ADDENDUM

(Hosadaagi/Hoodike) Letter No. LD/95/LET/20 I 3. dated:
0l-04-2013

l. Registration of Applicant / Builder I Owner /

Contractor and the construction workers working in

the construction site with the "Karnataka Building

and Other Construction workers Welfare Board

should be strictly adhered to

2. The Applicant/ Builder/ Owner / Contractor should

submit the Registration of establishment and list of

construction workers engaged at the time of issue of

Commencement Certihcate. A copy of the same shall

also be submitted to the concerned local Engineer in

order to inspect the establishment and ensure the

registration of establishment and workers working at

construction site or work place.

,.9
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The Applicant/ Builder / Owner / Contractor shall

also inform the changes if any of the list of workers

engaged by him.

At any point of time No ApplicanV Builder / Owner /

Contractor shall engage a construction worker in his

site or work place who is not registered with the

"Karnataka Building and Other Construction workers

Welfare Board"

Accommodation shall be provided for setting up of

schools for imparting education to the children of

construction workers in the labour camps I

construction sites.

List of children of workers shall be fumished by the

builder (contractor to the Labour Department which

is mandatory.

Employment of child labour in the construction

activities strictly prohibited.

Obtaining NOC Item the Labour Department before

commencing the construction work is a must,

BBMP will not be responsible for any dispute that

may arise in respect of property in question.

In case it the documents submitted in respect of

properly in question is found to be false or fabricated,

the plan sanctioned stands cancelled automatically

and legal action will be initiated.

Note:

I

2

3

4

5

6

..10
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II. NOC Details:

III. The Applicant has paid the fees Rs.1,63,95,000/- vide

Online Receipt No. RE-ifms33l-Tp/000090

dated:28.05.20 I 9 for the followingi

i) Ground Rent
GST (18% of the Ground Rent)

ii) Betterment Charges : for
Building

iii) Licence Fee & Securiry Fee
iv) Security Deposit
v) Plan copy charges
vi) l% Service Charge on Labour

Cess to be paid to BBMP

28,90,995-00
5,20,380-00
1,28,499-00

60,71,090-00
64,24,434-00
2,59,000-00
1,01,364-00

Total :

Round Off :

Say Rs. :

1,63,94,751-00
248-00

I,63,95,000-00

sl.
No.

Name of the
Statutory
Department

Reference No. & Date Conditions
imposed

I Fire Force
Department

No.GBC(l)/336/2017,
dated:22.12.2017

All the
conditions
imposed in
the lefter
issued by

the Statutory
Body should
be adhered

to

2 Airport
Authority of
India

BAND/SOUTH/BI}9 1727 / t7 t99 6,
dated :20.10.2016

J HAL ASCiDGM(AOyl3l
I
t4
8

t7 t783t
2017 dated: I I .01.20

4 BSNL DEAIEG/S-II/VOL
dated :26.12.2016.

xtl].t2|,

5 SEIAA No.SEIAA/I I 4ICON/20 I 7,
dated: 10.01.2018

6 KSPCB No.PCB/70 l/CNP I l7 tH-7 55
dated:12. 10.2018.

'7 BESCOM o
"(a

o /oE./
nndz-? ld -148 17-1818377-80,
6oood: 31.01.2018

BWSSB No.B WSSB/EIC/CE(MyACE(M)-
rV/DCE(M)-rr/T(M)-
\U442U2018-19,
dated:30.10.2018.

..11
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Labour Cess l)Rs. 5018000/- Paid vide RTGSNEFT No.

HDFCCR 52019052779n2772 datd: 27 .05.2019

Vide Receipt No. HO/1283D019 Dated :

27.0s.2019.

2)Rs. 50,18,000/- Paid vide RTGS/NEFT No.

HDFCCR 5201n527799051 95 dated : 27.05.2019

Vide Receipt No. H0ll283n019 Dated '.

27.05.2019.

REVISED PLAN

Note : The site plan ofthe property approved as per even number LP No

203/17-18, dated 20.08.2018 is void.

The Sanctioned plan as per Order of the Hon'ble Commissioner

Dated 21.05.2019 has been approved subject to the conditions

stipulated as per sanctioned Building PIan No. JD TP (N/S LP No.

203117-18, dated 28.05.2019. valid from 28.05.2019 tb 27.05.2021

only (For a period ofTwo years only).

sdl-2815119

Joint Directoq (Town Planning-North),

Bruhat Bangalore Mahanagra Palika"

//TRUE COPY//
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FOREST, ECOLOGY & EIT'fIRONMENT SI'CRETARIAT

No. FE,r 316 tr" ro..l$lliffi''oeXtcd;ieor.zo16
rvrrireas, Tanki/t 

"t<." 
Uott 

tit urban ani rural ateas \tcrc ierv.ll€' a: s-ource of drinking

*ut , ," pio'pr", ,"ir"i" "ra 
ilii" -a heged in ilcrcasing thc fcrtility of tlrc lands througlr

:';;.!Lil;:il;;oui* *fri"rr in turn c1ton."i the agricullural production. Tanks scn'ed aB habitat

;;il;tfl i;;";Go"ting r,"r, p.oauction snd roost-importantly increasing ut".et-tlld-Y1ll-*bh'
i.f.al *" considcrcd al tun! slaces of cities and help modcratc vagarics of climate and

*Jrlir-." Jt "-tieit tcmpiraiires, Constntction activiies, destnlction of tanks and rvetland

svstems have added to lhE deterioration of urban environment
"-*'-iVi *."",-"ti*,i;; p;U;ti";, encroichment of Raja lialuves, construction of aPartmcnts and

,"t,y .i;;;;;t"J "**i! 
l"to the tanlis, havc resulicd in deterioration 1o the lcvcl of hlper

"riioiri..tion 
state in;any Tanks / lakis in dle urban areas. The servrces that the tanks rvctc

,"ra"irg i*li.r are vanistria in Bengaluru and othcr urban arcas. Such tanks lakes are-."iit"iiiii 
p""Gg tfueat in many woys and causing cnvironmcnt and hcalth lrazards.--"-*irf,.;;: itf-i"r-"'.r,i ig"ition phenori'ena obsened in the Bellandur Amani Lake and

Verthur l^ake in'Bengaluruin thc rlccnt pist are the ,Datdfestetions of severity o[ the problem,'* -'-iffi;;;,-.hf insp""tior, and monitoring by the Central PoUution Control Board ard the

Xr-ati1" Siar" Rottutiin Control. Board revEals that 15e fotlo*ing arc thc chief causes for

dctcrioration of rvater qualiB in rhe said lakes.-- 
i. 

-'a;;;;irJ'ai..'5"rg" of untreated \rastet',ater containing abnormal quanlity of orBanic' ;;i6 ;i". "phorui, 
oit & Brease, clremicals from detergcnts & cleaners etc, over L long

oeriod and its settlement as sedimcnt
2. bil;d g.;c from industrial activity, servage anil garbage have accumulated in server lines

.and 
in ime pans oi t ok". Due to lr€a\y rains, thc oil & grcase ac_cumulatcd in tlte se$'er

lincs and storin wBter drains, etc' have been llushcd to ttle surface of thc lake'
lVhercqs, tt c statc Goycrn ncnt in exercise of porqcrs conferrcd undcr 18 (r) (bl of the watcr

(prevention and 
-Control 

of.Pollution) Act 1974 hove issued dircction to the Karnatalia State Pollution
bontrol Board viite the Notilication No. FDE 22 E?c 2oo9 (P-ll. dated: 04.08.2010 to exempt the

rcsidcntiat and commcrcial construction of less than 2O,OOO Square meter built up arca from the

corissnt rncchanism *'ithin thc scrvcrcd aleas rvhcrcin pcrmission from Bangalorc Watcr SUPPI)' and

Sewcrege Board (BWS&SBI/ BBN,|P/ Municipalitics / Corporations is obtained to discharge seruagc

in se|er tines a.nd chargcs paid to these authoritics
Whereas, Oie Ce;tId Follution Control Board Vidc No.A't9014/41/2006'MON/ 1242,

dared:22.05.2015 have under section 18 (ll (b) of the lVater (Prcvention and Control ofPollution) Act

lg7d directed the l(amataka Statc Potlution Control Board to ensur€ that atl aPaJtmcnls sit]. more

than 50 uniti Ehall tseat EcwaBe in thcir orvn STPs and rcuse the treatcd servage lvithin its premises.

lVhereas, thc Kamata[a Statc Pollution Control Board has a mandatc to comP]y rvith the
directions issucd by the Central Pollution Conttol Boatd under Section 18 (U F) of the Water
(Prcvcntion and Control of Pollutionl Act, 1974.' *hct""", the Karnataka State Potlution Control Board vidc lattcr
No,PCB/CNP/ lO/ CENl1Sl277, dated:13.10.2015 have sub$itted drc proposa.l to the Govcrnment
for issul of direction undir Section 5 of thc Environment lProtectionl Act, 1986 to the concerned
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Planning Authority i-e Bangalore Delelopmcnt Autlrority (BDA) and Bruhath Bengaluru ['lahanagara
Polike (SBMP) to insiEt for instajlation of STPs in Residential AparEnents rvith 50 units and obovc
irrcspective of e*istence of scrvcr linc and for trcaltneot of servagc to urban reuse standards and to
reuse tlte same within their prcmises.

lVltereas, it is opinad that establisirmint oi sewage Lrcaunent plants in Group Housing
Projccts, Commcrcial Establishments and such othcr lnstitutions help in prerention of pollution o[
rvater bodies apart from :educing the fresh rvater demand in such establishmcnts as Bangalore is
facing shortage offresh tvatcr oupply by BIYS&SB.

'\Yhereforc, in order to ensure ueaEnent of se$/age generated in Ure Group Housing Projects,
Commercial Establishments and such other lnstituiions and rc ensure reusc of trcated *atcr for
non-poiable priiposes apart from ensuring prevention of poltution of lakes and otler watcr bodies,
the StatE Government hercby issue direcLion under Bcction 5 o[ the Environment (Protection] Acr,
1986 in exercise of the porvcrs dclegated to the State Golcrnmcnt vide Notilication No.S,O.152 lE),
dated: 10.02.1988 to the Authorities listcd in the Table-l bclorv as mentioned against each ofsuch
aulhoiirics 

Tablc - r
sl.
No.

Deslgaatloa of the AuthoritJl lssucd
with thc dtectloa ulitcr scedotr 5 of
Duvironment (Protcetiosl Act, 1986

1

1 The Commissioner, Bruhath Bengaluru
lv{ahanagara Palike (BBI{P), N.R.Square,
Bengaluru-56O002. Shall apptove plan for construction of

buildings and Qevelopment o[ layout in
reslect o[ activitics listed in Table-2 of this
notilication only alter production of copy of
Consent for EstablishrDent (CFE) issucd
under the Water (Prevention and Control of
Pollution) Act, 1974 by the Karnataka State
Pollution Contml Board for estalrlishmcn! of
servage t estncnt plant of 

" 
appropriate

capacitJ'.

Thc Commisdioncr, bangafore
Developinent -Authority (BDAI,
T.Chol.daiah Road, Kumara Park 1vest,
Bengaluru - 560020.

The Coromissioner, dit Bangalore
MeEopolitan Region Developmcnt
Auuroriry (BMRDAI, No.t, Ati Askar Road,
E'inAaluryr.i6!052.

4 The Commissioncr of all
Corporations in the State

the city

5 The Chairman, Bangalore Water Supply
and Serverage Board (BiVSSB), Cauvery
Bhavan, Bengaluru - 560009

treatrlent plarrt of appropriatc capElCI

Shall provide rvatcr connection to the activitics
covercd under this direction in Tablc-2 onl-r'
after production o[ copy of Conscnt for
Establisllment (CFE) issued uniler Ore lvatcr
(Prevention and Control of Pollution) Act,
1974 by the l(arnataka Statr Po'uution
Control Board for establishment af sclvage

6 Dircctor of Municipal AdministEtion,
V.V.Main Torver, Dr. B.R.Ambedkar
Vecdhi, Bengaluru-56000 l.

Shall ensure that the xrban local bodies in the
Statc cornlng under the jurisdiction of DMA
approve plan for construcuon of buildings and
development of layout in rcspccf of activities
listed in Table-2 of this notilication only aJtcr
production of copy of Consent for
Establishmcnt (CFE) issucd undsr the tJater
(Prcvention aDd Co[trol of Pollutionl Act,
1974 by the Karnataka State Pollution
Control Eoard for establishment of sereaBe
treatmcnt plant of appropriate capacity.

!/ater Supply ond Serveragc Board, No.6,
Jala8havan lr Stage, trr Phasc, ETM
Layout, Banncrghatta Road, Bengaluru -
560029

The lvlanaging DirCclor, Karnatala Urban
activities covered under thii directlon in Table
-2, only after produition of copy of Consent
fo Dstablishment {CFEI issued under *re
lvater (Preeentior and Control of Pollution)
Act, 1974 by the Kamataka Stare Pollution
Control Board for establishracnt of servage
treatment lart of appropriate capacity.

Shall provide rvater connection to the

Dircctiou urdcr aectior 5 of En?iroaEr[t
(ProtcctloBl Act, 1986

3.
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51.
No.

Dcsignsdon of the Authorit5r issucd
wlth the dlrestiorr uldsr scctio! 5 of
El1vlrotrEcDt {Protcction} Act, 1986

Directlon utralcr scctioB 5 ofEnvlrosttrclt
[ProtccUonl Act, 1986

I 3

Thc Dlrecior,' Torvn Planning, Nl,S

Building, Bengaluru.
Shalt approvc plan for conslruction o[
buildings and development of layout in
respcct of activities liiied in Table -2 of this
notilic-ation only ofter production of copy of
Consent for Establishment (CFE) issued

undei t}te Weter (Prqvention and Control of
Pollution) Act, 1974. by thc Karnateka State
Pollution Cbntrol Board for establishient of
seirage t eatment plant of appropriate
capaciry.

CEO & Executive Membcr, farnataka
Induttrial Arcas. Devcloplle4t Boad
IKTADB),

No. 49, Easi lVing, Ktranija Bhavan, Race
Course Road, Bangatore - 56000l.

1?

Shall approve plan for construction of
buildings snd developDent o[ layout in
respect of actirdtlcs listed in Tablc-2 of this
notilication either for thcir own use or for thc
occupiers only alter production of copy of
Consent for Establishmcnt (CFEI issued
under the Water (Prevention and Controt of
Pollution) Act, 1974 by thc KarnatakE State
Pollution Control Board for establishment o[
Eelvsgc treatment plant of sppropriatc
capacity.

Shdl provide permanent porver connection to
the activities covered under this dircction at
Table-2, only after uction of oi
Conscnt for Establishmcnt (CFEI issued
under thc lVatcr [Prevcntion anT Control of
Po)lution) Act, 1974 by the Ka-rnatala State
Pollution Control Boa-rd for establishment of
servagc Ecatment plant o[ appropriate
capacit]. Horvevcr, this direction shall not be
made applicable for tcmporary connectjon
provided for construction phase.

The l!,tanaging Director, BESCOM,
CESCOM, GESCOM, MESCOM and
HESCOM.

The Mcmber Secretary, NBmataka State
Pollution Conrol Board, No, 49, parisasra
Bhavana, Church Street, Eengaluru,

Sha.ll include the actiuities covcrcd under tl.is
direction under the consent mcchanism in
accordance with the provisions of the llrater
lPrevention and Control of Pollutioo) Act,
1974 and the Rules made thercunder and
shall ensurc tltat such activities tisted in
Tablc-2 also arc cstablished along rvith
se\yaBe trcatment plant of appropriate
capacity and mechanism for reuse of t!€ated
water is put in place as dirccted by CPCB.
Such activities shall be issued *ith CFE /
CFO tollowing the due procedure o[ lale, artcr
ensuring permissibility of such activity.

B2\

9.

10.

ll.



B2JH.
The direction issucd under this column 3 of the abolc Tablc'1 shall bc madc

apPlicable for the activities listcd in the

date its pu nln Oazettc '
comE to

Statc Polludon Control Board vide Government
issued to the

Notification No- FEE 22 EPC 2oo9 {P-1), datcd: 0q.08.2010 statds
Order & in the Name

rvithdrarsn

By of the Govemor of Karnataka

ATIDANAYTA UATEAD
Under Secrctary to Govemment

lEcoloSI & Env[onmentl -
ror"rt] B.oro]g & EnvL;nment DePt"

d&ro dlCeEEqlr. DdiA dt dt d. dor'dsdr tt'81 loo dsr'djl

and,
IsrP)Pls.rltsScwctagciastaUtott!a trsatcdlofsl,

Croup
metc!oI

haYingorabovesndnitsU20rvith

a total
All tlreil

activities
STPabovemetcr

IToffice,Complexes,

area ofii,
uP arcahavingornstitu

and Arca Projccts
shallabcvcan area o[ 10 acles

Tablc'2 belorv:

iii)



Ar,vnt ex,:qe A-3

Z%

p
I
o
€f
o
0,
CL

@
-on
Jc
-to

SITE ENTR

PHASE 01

PHA$ 0r lrtltY

t
I

ts-

UUIofiDliUlAUl t rc

ib..-,

6GEEIr---

\I.'l^/C{YE AMlNlIllE 6
!

II

rl

lt
I

--!L

il#"tt
h*

t
j

,

t"^il
T(Future

Development ,tf\

f
) ---rq

I

'r

.^tI

I

0l

i

I

Irl
I

t.00nrvEwAYFIRE

I

MTSIMENNAL

I7,r-'t
\.a.

\

1
PIIASE

lI
a/

I

/ \
I

I-,

)

rrt

{r



N o. l]\\'S S l)/ li I C/

To

No.80

Sir',

Please fi
BWSSB for pro

r. couditions.

l) The build
building
sanitary

2) Builder'/
lines, il'
at the tiln

3) Boald t'es

sanitaly a

4) NOC issu

5) The diffe
pr oposod
aud satr

Undel an

The tertia

As lrel B
nrarrdator'
Lettiug ou
buildory' d

9) As per B
Itrarxlato
i) Resid
above rvlr
ii) Comur
iii) Buildi

Ref: l)
2)
3)
4)
s)

\

6)

7)

8)

ljirr: I llil I :lr){5llll
I'lxnre: llrr45ll)5

ANNEx-uRL. '.

llA N G A l.,O Il li \1/A'l' lt ll S tl P l> L Y A N l) ;r-li W llll A G- ll) lX) A ll l)
2"'r Floo:, Clauvcry Ilhlvan, l(,C.lload, Bartgrlorcr-S(10009

li(i\'tyACB(N'l)-l\i/DC:E(N'r)-l li'l'A(l\'l)'lll/ q\-\\ \ / 2018'1,

cl Plojcct Dcvclopnrcnl Pvt. Lld.,
kul Ascr:nt,2"" Ct'oss, Lavellc Rrrad,

z2+
.Dntcdr 3o\ro \r-o t!

M/s. Wo
II

Bangalo 560001.

Sr,rb: Issu
Sy.

ol'No Objectiol Certilic{te (NOC) Ibl ploposed r:esidetrtial buildiug Codrei }lDIL at

o.6l12, 62 & 6112, I(nsavanahalli Village, Valtlurr l{obli, Ilangolole East 'Ialuk,

Bnn Iore in f/o M./s. Wondel Project Devekpuleut Pvt. Ltd., (110 Vlllagos of llllMP
at'c

R uisition leltel tlt: I 5.06.201ti.
N .BWSSBiEECMC-l s/AEECMC-15-21 176 /18-19 dl:4.5.201 8.
o . approved by'C' dt:23.8.2018.
C larNo.BWSSB/ElC/CE(My 562 12018-19 dt:8.5.201 8,
Fi e No. l74l

hereiu enclosed a copy of plan endorsed for .No obJcction Ccrtlficator from

ing water supply aud undergrcund dr.ain6ge facilitios, sulrject rc the followiug

/ dcveloper has to pay the necessary prorata and othor clrarges towards the
s specilied by the Boald pr.evailiug at the tinre oi'sanclion of water supply and
trnection.

ryes.ths,ight the chauge tapping point for wate' supply a'd disposal point fior
the tinre ofsarrctioning rhe connection dependiug ou tirl r,equirenrent,

should be ploduced ar the linlo ol. availing connection along with ptan.

rco ill Btnount collecte<l t<lvards NOC ancl CBWASp char 'gcs, bctwee rl the
t'ea & aotual conslruction alea shall be paid at the tinre.of seeking watcr. supply

of

ly connectio l1s,

cilcurustalloes, the NOC charges collecled will not be refund.ed.

fi'eated watel supplied by BWSSB shall [re usecl for construction pul?oses.
SSB Act Section 72(A) aud lelevaut r.egulations, Rairr Water. Har.vestin gls
rlre applicant lras to nra l(e neccssBty plovisions fol harvesting rain watcr.
Ialll watcr' lr) to the Boald scwcr line is str.ictly prohibited as per Sec 72, The
el<lpcl should uot pro\/ide sanitary points in cellar or. Bassurent floor..
rgalole Serverage regulation 4(A) Adoption of STP & dual piping systcnr is
for the belorv lltentionod builclings
ial buildings cousisting of 20 and above apafllnents or rneasuring 2000 squ and
lever ls lolver'; or'
ial buildiug r:teasut.ing 2,000 sqm ancl above; or

s ol'educational institutions measuring 5,000 sqmtr.s and above,

lopel hos to bear the cost of pipcline estiurate for both water.su;:ply arrd U.C.D
is no.net'rryork near by the prernises or requires up grudation olexisting systenr
sanctiolrillg of connecl ion.

lt

{r

-,\

L
---]-RoE coPJ



9rt

Ae coltlirrgl llrc orvllcr / rlevclopcr Iras lo set up suitablc s'iwilSc lrciltnlcllt pltttt rts pr:r

l(SI'C[] arx NC'l oxlers l'ol tlcating thc wostc wator B,cnor{rlod in thcir prcrtriscs to rtcltit'vc
thc stlnrllr lr , Conscrrt lirl oltcrotiorr ol'STl) liorn KSI'CB is nmndltory

It))'l'he applic rl shoul<l nor alluw the unlrctrtcd sewflge out ol'the prcnriscs. Tlre appliurnt is

solcly lesp rsible lt.lr any envilounrcntal pollution due lo the sarne.
ll)Thcbuiltlin

slQHlr walc
l2) The orrle

Plincipal B noh Ncw Dclhi. Folward Foundalion and othem vs. Slnle of Kamaloka ond

7

wirhout assi

I 20) Lund acqu

othels slrou
I 3) STP operat

resulls e(c.,
l4) Chartet ed

BESCOM.
l5) ALrthorizul

tlre Sl'P wit

BWSSIS w
action will

2l) Necessaiy a

bclorc sin ki

22) Wator Supp
cornplctiorr
IrLrilder / owrr

Tbc proJro
consists o,' 2 IIF +
area is l7 1755.37
at'cil.

sorrrrel fiortr lloard & olhcr Govenllrctrt Dcpafnrcnts nro cnrpowcrcd lo irtspcct
out l)rior intiuration & randoruly al nny rinre,

I6) l:ol NO(' t<r layouts, the npplicnnt has to enr-nrark the land if required for corrshrotion of GLR,
Oll'l', suur tanl<, pump lrousc seryice stalion erc., ard lantl should be hnrrded ovcr to BWSST)
"fi ee ol'cos

I7) ll' any BWS B lines ale yrassing thlouglr thc prenrises, lhe ncccssary shilling clrarges has to
bc bolne b tlre builder'/ tlevelopers, Funhcr, set back has to bc providcd ss direcled by
[] oard lbr s lety of' the pipelines.

l8)'l'hc bu ilder devclopels should abide rhe "Acts, Rules and Regulations of BWSSB" frour
t llt)e to t lll)

l9) IIWSSB r elvcs the light to sanction or reject the watcr supply or UGD Conncctions

be followed stringently.
n log book should be nrainraincd duly incorporating orhcr details such ss lest

ergy rneter should be insrallcd for STP duly obtaining pcrmission fiom

nrng any reasons, The quan(ity and pressure of wsler will oot be assured.

led ol rrotilled for BWSSB inlrastructuro developnrent or eannar*cd lbr
ll<s slrould nor b€ enooached or any structures conslructd. lf violatod, panol

initiated.

provul should bc obtained fronr BWSSB/Kamotaka Gmund Wotcr Authority
g Boreu,ells in the prcnrises.

& Scwage Conneclion for buildings in ll0 villages will be givor only nfler.
Cauvcry Stagc-V whiclr is likcly ro bc conrplered by 2023. 'llll thcn dovoiopr /
will lravc (o nlake lheir owD onntrgemeuts for wotcr.

lcsideutinl buildiug Godr.cj HDIL cousist of Bloek-l & Il cach block
F + 20 Upper Floor. Tlre sltnl arer ls 5t698,16 Snrt. and rvlth tolat bullt up
rurt. l-hc prcrrriscs conrcs uudcr thc jurlsdlctlon of ll0 vlllngoc of BBMi

-l'he Devclo; e' has ulso paid an antouut of Rs,l7,l7r554/- lowurds No Objecrion Cenificatc
charges v irle lecei;r No. 65039 dt: 12.10.2018.

l'hc Develo el has also paid an amounl of Rs.t,03,59,2624 towards Advancg probable

Pxrr ata chalges virl lcceipt No. 65040 dr: 12.10.2018.

including bussnrcnt shoultl bc utrovc thq lligh Flood lovcl ol'udjucuut vullcys,
dlain, low lying area.

of tlre National Green Tritrunal (NGT) original applicrtion No.222J2014.

)

i

i



The De

Contribution / C

Note: l)

.2)

O.C.Appr.ovtd

The a NOC trle is,cntorrcal it llie.Centlal oflict; legistet'vj<te No.l74l.

to your pligllii$es cftlluot l)e nssttrecl'

Tltp NOC slltl.!'he o"tly fQr resl(leDtial propertli & thc ,r$pllcant shall obtlin thc
I}.lS,SfiD Iilr"alXr,ntotllflcttion ln tlrs plan,,

-3

g2q

I

has also paid an ntntrtrnt ol lts.98'25,610/- tr:rvalds Bencticialy Clpital

P charges vido receiptNo. (t5041 dl: l2'10'2018.

C^

rcvisod

3)'fhe / dieposal point has
tc b.a tit'e r*nter srrpply &

4) NOC by tlr* Bootrd lliitl be valid frrr tlrrce (3) yeflts oul5r fron ttrc date of issuc
NOC issued \i/tll be levohed if auy <tispute ,rrises at.lriy s:tgge

Yours faithf'u lly

R,
3olto

$^

(
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M Gmail LIFE Offlce <litlgatlon.llfe@gmall.com>

Service of Additional Obiection to the Affidavit dated 7.1.2020 and Report dated
29.06.2020 Appeal No. 54 of 2018
1 message

Wed, Aug 26,202Q al 1:44 AMLIFE Office <litigation.life@gmail.com>
To: amritasharmi.advocate@9mail.com, vdcosta@luthra.com, hsharma@luthra.com

Bcc: meera@lifeindia.net.in, Rahul Choudhary <rahulchoudharyy@gmail.com>

Dear All

please find attached the scanned copy of the above caplioned document in Appeal No. of 2018 titled HP Rajanna v.

Union of lndia & Ors.

I Ada. oulection to Affidavit Karnatka PcB-001.pdf

Meera Gopal
advocate
Counsel for the Appellant

LIFE Office


